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COUNCIL OF STATE.
Wednesday, 27th February, 1935.

The Council met in the Council Chamber of the Council House at Eleven
©f the Clock, the Honourable the President in the Chair.

* MEMBER SWORN:

The Honourable Mr, Shantidas Askuram (Bombay: Non- Muham-
madan), i

QUESTIONS AND ANSWERS.

ESTABLISHMENT OF A MINISTRY OF TRANSPORT.

52. Tae HoNoUuraBLE Ral Bamapur Lara RAM SARAN DAS: Will
Government kindly state whether, and if s0, when they are going to establish
a Ministry of Transport in the Governor General’s Executive Counoil ?

Tax HoNoUrABLE Mr. D). G. MITCHELL : Government have accepted
‘the principle that there should be a portfolio of Communications in
the Governor General’'s Executive Council, but the question when effest
ahould beé given to it is still under consideration.

LiTeRATE RECRUITS IN THX MECHANICAL BRANCH OF STATE-MANAGED
RATLWAYS.

53. THE HoNOURABLE Rar BanaDpun Laza RAM SARAN DAS: Will
‘Government kindly lay on the table of this House a detailed statement of
new literate recruits to the Mechaniocal Branch of the Indian State Railwa;
.on each State Railway (a) from qualified students from each of tﬂ:
Mechenical Engineering Colleges in India, (b) from other sources, during each
-of the last five years, to (§) superior service and (§t) subordinate servioe ?

THE HoNourABLE S1R GUTHRIE RUSSELL : The available information
‘was placed on the table of the House on the 27th August, 1934, in reply to the
Honourable Mr. Hossain Imam’s question No. 139.

INDO-BURMA TRADE RELATIONS.

54. THE HoNOURABLE RAI BAHADUR Lara RAM SARAN DAS: Will
Government kindly state whether they will before concluding the Indo-
Burma Agreement consult the Indian Legislature and representative
.commercial institutions in this matter ¥ If not, why not %

Tue HoNouraBnE MR. T. A. STEWART : T take it that the Honourable
Member is referring to the discussions now proceeding between the Govern.
ment of India and the representatives of the Government of Burma in regard
to the nature of the regime which should govern the trade relations of India
and Burma in the transitory period after separation. Government have

( 335 ) A
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already consulted representatives of commercial interests in this connection
Should any Honourable Mbmber be interested to:.infitiate a discussion with
a view to giving Honourable Members an opportunity of expressing their
views, he is, of course, atlibertv tu do so, but, for.obvicus reasons. it will be
impossible for Government to offer any expression of opinion.
-

CaPrraTION CHARGES.

65. TaE HoNOURABLE Mz. HOSSAIN IMAM: (a) With reference to
my question No. 26 of 11th February, 1935, will Government kindly give
the following information : 'Did Government contest the liability for these
payments ! If so, did they include the point in the case which they present-
-ed to the Capitation Tribunal? If not, why not.? Had Govelnment
accepted the claims made by the War Office in 1908 % For whiech of the
items did the War Office claim, and what were the amounts ?

(b) Is it a fact that the Seoretary of State for India and the War Office:
settled the Capitation Charges without consulting the Government of India t
Is it a fact that the Government of India protested against this action ?

(¢) Has Government received the War Office calculations referred to in
"my question No. 219 of 5th September, 1934 ? If so, will Government lay
‘them on the table ? - Have they been examined by the Indian Actuary ¥

_ His ExceLLeNncy THE COMMANDER-1s-CHIEF : (a) and (b). Both
befure the Romer Committee of 1907-08 and the Garran Tribunal of 1932-33.
.the Indian claim was that all the capitation charges should be remitted..
Government did not contest certain liabilities and accept others. In 1908
the Secretary of State for India and the Secrctary of State for War arrived at'a
provisional compromise on the basis of certain decisions by the Romer Com-
mittee. It is a fact that the Government of India represented that they had
not been consulted before this compromise was effected.

" () Proof copies of the calculations have been teceived and are under
examination. 1 am not therefore prepared to lay a copy on the table. T
~ understand that the Government Actuary has not been consnited.
THE HoxoUrRaBLE MR. HOSSAIN IMAM: Has the Government
Actuary heen consulted ? : :

His ExcerLency THE COMMANDER-IN-CHIEF: The Government
Actuary has not so far been consulted and it seems doubtful whether exami-
nation by an actuary out here would in fact serve any useful purpose, but.
if the Honourable Member desires I will consider the matter.

TaE HoxouraBLE Mr. HOSSAIN IMAM: Thank you, Sir,

SHORT NOTICE QUESTIONS AND ANSWERS. '

56. TnE HoNOURABLE MRr. HOSSAIN IMAM: Wil the Government
kindly state if they are enquiring or propose to enquire into the working
of the Indiap Income Tax Act ?

Tur HoNOURABLE Mr. P C. TALLENTS : As stated in the Report of
the Select Committ e un the Indian Tncome Tax Amendment Bill introduc.d.
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juto, the Legisletive Assembly by Sir Hari Singh Gour, the Government of
India pro to secure the services of one or more income-tax experts from
the British Inland Revenue Department in order to conduct an exhaustive
examination of the Indian income-tax system, and are fully prepared to call

" the special attention of these experts to. the opinions which have been
expressed and the dissatisfaction which is felt at the absence of any outside
appeal on questions of fact. Tt is hoped that these experts will visit India
next cold weather. ’ ' '

67. Tne Hoxourapr.E MR. HOSSAIN IMAM: Will the Government
kindly state what action, if any, they are taking, ar propose to take, about
amending the Indian Life Assurance Act ?

THE HoxoURABLE MR. T. A. STEWART : The desirability of amending
‘the law relating to insurance in India is now under examination by an Officer
on Special Duty. On receipt of the report of that officer, a decision will be
taken as to the mode of further procedure.

STATEMENT LAID ON THE TABLE.

THe HowourssLr S8ir GUTHRIE RUSSELL -(Chief Commissioner of
Railways) : Sir, Ilay on the table the information promised in reply to questions
Nus. 24 to 32 asked in the Council of State by the:Honourable Mr Hossain
Imam on the 8th August, 1934, '

Question Na. 24.—(s) Yes. Iormerly a separate contractor was appointed for each
station. Now, each contractor has been given all the stations in an area : the Dinapore
division to which the question refers being divided into three areas for this purpose.

(§$) The Administration did notand do not recover any fee from the contractors,
The present agreements are for one year subject to six months notice after the expiry
of a year. -

(#43) Two members made this suggestion at the meeting on the 18th November, 1438,

(s*) The matter is under consideration.

Question No. 25.—(s) The Agent, East Indian Railway, states that under the old
arrangement it was found difficult to atteain the required standard of catering and
cleanliness. .

(¢8) No, but some of the former contractors who had proved efficient have been
sppointed contractors for some of the areas.

(+6s) Yesn, generally. . -

a _($r) During the course of periodical inspections by officers and inspectors of the
vision.

Question No, 25, —(a) The amounts sanctioned for improving the stalls at the stations
referred to were as follows :

Res.

Moghalserai . . . . . . . . . . 915
Gaya . . . . . . . . . . . 756
Aial . . . . . . . . . . . 043
Sone East Bank . . . . . 1,108

(b) The building of a tea stall at Sone East Bank was postponed for paucity of funds.
The vendor did not build a stall.

(¢) The contract was terminated on the area system, referred to in my reply to part
(8) of question No. 24, being introduced. ) ‘

Question No. 27.—(a) The new contractors have local managerial staff in charge at
stations and it is not necessary for them personally to attend at the stalls.

The old contractors were allowed to have servants te vend and were only punished if
no one attended to carry out the contract for any particular time or train.

{b) The total number of hawkers under the present arrangement is practically the
same as under the previous arrangement. All hawkers are medically examined prior to
their appointment and periodically thereafter. = - - oo

A2



338 - ODOWGIL OF SERATE. - [27Te Fes. 1985.

Question No. 28..—The reply to the first two parts of the question:is in:the afirmative.
The Divisional Superintendent, Dinapore, is the competent suthority to deal with such
mattors concerning his division. Complaints against vending arrangements have alw
received the serious attemtion of the railwsy authorities. Enquiriee made by the
Divisions] Superintendent showed that mpst 6f the recent complaints were engineersd by
interosted parties chiefly the old vendors and weve nnfou_nde&.

Question No. 29.—No.

Question No. 30.—The Agent states that the rates are the same as those prevailing
in the local markets. In the circumstances Government see no reason to call for ccpies
of the tariffs of each station. But if the Honourable Member desires to have the tariff for
any particular station, I will obtain a copy for him.

Question No. 31.—(a) Yes.
(b) No. The District Medical Officer reported that a man had died though, ia his

opinion, not of cholera. At a subsequent enquiry this opinon was confirmed.
(¢) (s) Yes.

[

(¢) (#3) The evidence of the witnesses examined, particularly of the two outside
dooctors, who attended the deceased vendor during his last illness proved that the man
did not die of cholera but of gastro-enteritis as a result of heat exhsustion.

(¢) ($%) (a) The foodsiuff was not destroyed because, as already stated in reply to
part (c) (i) the man did not die of cholera.

(o) (#45) ‘b) The railway sanitary stafl carried out the orders of dimnfection of the
place in which the case of gastro-enteritis occurred.

Quiestion No. 32.—(a) The Agent, Eatt Indian Railway, orts that Messrs, Ballav
Dass and Iswar Dass held refreshmont rocm contracts on the Howrah division and were
given the contracts for the Moghalsera: and Gaya areas on the Dinapore division. They
were appointed by Mr. Marriott at Howrah and also in the Dinapore Division, becsuse of
their suitability and the satisfactory recommendations in regard to their work on the
Howrah division. :

Applications were called for.

“(:j) TI?[Q q;:stion of offers made does not arise, in view of my reply to part (i) of
question No. 24.

ELECTION OF SIX NON-OFFICIAL MEMBERS TO THE CENTRAL
ADVISORY COUNCIL FOR RAILWAYS

Tue HoNoURABLE THE PRESIDENT: With reference to the announoce-
ment that I made on the 21st February, regarding the election of non-official
Members to the Central Advisory Council for Railways, I have to inform the
House that the Honourable Mr. Mohammad Yamin Khan and the Honourable
Sardar Shri Jagannath Maharaj Pandit have since withdrawn their candida-
ture for election to this Council. There now remain the following six candi-
dates for the six vacancies and I declare them to be duly elected.

The Honourable Diwan Bahadur G. Narayanaswami Chetty.

The Honourable Sir David Devadoss.
The Honourable Khan Bahadur Syed Abdul Hafeez.

The Honourable Saiyed Mohamed Padshah Sabib Bahadur.
The Honourable Sardar Buta Singh.
The Honourable Mr. 8. D. Gladstone.



RESOLUTION RE IMPORTS OF FOREIGN RICE.

Tae HoNouraBLE THE PRESIDENT : The Honourable Diwan Bahadur
Nn,m&a.naswami Chetty will now resume the debate on his Resolution moved
last Monday.

THE HONOURABLE DiwaN Bauapur G, NARAYANASWAMI CHETTY
(Madras : Non-Muhammadan) : Sir, the Resolution which I moved the other
day runs as follows :

*“ This Council recommends to the Governor General in Council to take immediate

steps to prevent the impor? of foreign rice into this couniry and to adopt other substantial
mesasures to improve the present low price of rice, with a view to alleviate the lot of the
agriculturists **.

I do not think many words of mine are necessary to commend this Reso-
lution to the acceptance of this House. The Resolution is very simple. It
requests the Government to take substantial measures which would raise the
preeent low level prices obtaining in this country and thus to better the lot of
the agriculturists.

may at the outset state that a Resolution similar to mine has been
already carried in the Lower House and so it is unnecessary on our part to
discuss it thoroughly here.

The province which I have the honour to represent in this House, viz.,
the Madras presidency, is purely an agricultural provinee and 90 per cent. of the
population are engaged in cultivation and the staple food for our people
i8 ‘rice; 8o that if there is any fluctuation in the price of rice it will
correspondingly affect the purchasing power of the agriculturist. The
price of paddy continued to increase until the year 1927.28 ; but after
that year it has continued to decrease rather quickly, so that the present
price of paddy is almost half if not one-third or what it was before. The
reason for this fall in the price of rice may be partly due to the world wide
depression, but I submit that the main reason is due to the heavy import of
foreign rice, especially from Siam and Indo-China, into India. This will be.
apparent to every one here if I quote the total quantity of rice imported into

- India from the year 1932 to 1934. In 1932 the quantity of rice imported into
India was 30,606 tons ; in 1933 it was 34,419 tons and in 1934 it went up to
285,415 tons, that is more than nine times the quantity of rice imported in 1932,
This everyone must admit is an abnormal increase and unless this import is
checked effectively it will continue to increase to the detriment of rice-
growers in India.

It may be said that Siam and Indo-China export only broken rice and a8
such they do not compete with the better quality of rice grown in India.
But actual facts show that foreign rice has really decreased the price of local
rice. As foreign rice is sold at a very cheap price it has ousted the better
quality of rice grown in Southern India and naturally the agriculturists who
grow only superior rice are very hard hit. In this connection permit me to
quote some of the remarks made in the T'rade Review about Siamese imports:

“This position of inoreased imports into India concurrently with a record harvest
in Burma appears at (irst sight unusual ; but to some extent it can be explained by the
fact that the declining prices gave an inducement to foreign growers to get rid of their
stock as yuickly as possiblo”.
1t will be seen from the above remarks that in order to get rid of their surplus
stocks of rice, the Siamese import their rice into India at a price which is not
only below cost price but also below the cost of production of rice in our
country. Naturally the rice-growers in India are unable to compete with this
almost annihilating competition and most of the rice grown in India remains
unsold and uncared for.

( 339 )
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[Diwan Bahadur Narayanaswami Chetty.]

. Then, Sir, T wish to state that India is the only one unfortunate country
into which foreign rice is being dumped. Japan and the Netherlands Indies
have already, I think in 1933-34, restricted the import of Siamese rice into their
lands and why should we alone sit quiet without doing something to help the
poor agriculturists ? In 1933 Japan and Formosa took 105,160 tons of rioe
from Siam, but after the restriction they have taken only 433 tons of rice ; in
the Netherlands Indies the import of Siamese rice has tome down from 38,110
tons to 2,989 tons during the same period and again this is due to restrietion ;
yhereas in India owing to the indifference of the Government of India the
import has increased from 9,973 tons to 335,000 tons. Does this not show
that the Government of India have been behind other countries in helping our
poor agriculturists ? ‘

I admit that the Government is not unaware of the sufferings of the culti-
vators. They have given remissions in land tax though not as much as the
people of my province desired.

Sir, it is for the Government of India to find a way by which the fo
competition should effectively be removed. In this connection I migEt'
quote the words of the Revenue Member of the Government of Madraa.
Speaking in the Madras Legislative Council he said : b
. .*“'This Goveroment had urged in season and out of season and they would urge still
on the Government of India the neccssity of ltogxing such an import. He hoped the

Government of India would be strongly supported by the presidency’s representatives
both in the Legislative Assembly and the Council of Btate, and between them they might

get some specific good results’.

Sir, recently, only last week—1I think it was on Wednesday last—in the
Madras Legislative Couneil, Mr. Rangaswamy Reddiar asked when the Madras
Government had addressed the Government of India and how many times the
latter had been reminded, about the import of rice into Madras. The Finanoe
Member replied :

. *““The Government of India were first addressed in the matter in July, 1933. They
have since been reminded five times. No final orders have heen received”.

We on our part have not been keeping quiet. I remember there was &
discussion in the Legislative Assembly on this question and some Honourable
Members urged the Government of India to take some action and the Member
in oharge of that subject in the lower House promised to enquire into this
matter. But no concrete proposals have as yet come and foreign rice still
eontinues to come into India in large quantities. Now may I ask why the Gov-
erhment should be so indifferent in the treatment of this rice question ? When
the question of levying an import duty on foreign wheat came before this
House some time back the Government took prompt action : but when a simi-
lar question regarding rice has now come before us why should they be so dis-
inclined to take quick action, Rice is the premier crop grown in India, and,
from the point of view of consumption, it is more important to Indian agricul-
turists than wheat.

" Let me assure the Government that by levying an import duty on foreign
rice the consumers will not suffer. It is a well known fact that India grows
more rice than is needed for her and with Burma to help her with her excess of
rice, there is no fear of our running short of rice. The Government need not
also feat about retaliatory measures from other countries. For Siam and Indo-
china import jute and opium and as we have a world monopoly of these two.
products they cannot hit us back. ' s
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While the Government have baen taking effective steps to safeguard the
interests of smaller industries such as textiles, etc., they have not yet taken
any steps to promote the agricultural industry which is the mainstay of 90 per
oent. of the entiré population. The prosperity and contentment of the people
for whom the administration is carried on should be the foremost conocern of
any Government and the success of a Government can only be measured by the-.
relief which they afford to the teeming millions residing in villages.

I therefore plead most earnestly that the Government be pleased to stop
the importation of rice. They should also adopt such other suitable measures
which would ultimately improve the purchasing power of this commodity.
Lastly, I would request Government to bear in mind the plight of the poor
cultivators who are being driven to starvation by the abnormal fall in prices
and do all they can to promote their well being. I can say that many petty
landholders in my province are‘unable to pay their Government kist. It is
only with great difficulty—by borrowing—that they can pay. Their position
is most pathetic. I cannot describe in words the position of the landlords in
Southern India. Sir, I move.

 Tap HowoUrRABLE Bm DAVID DEVADOSS . (Nominated Indian -
Christians) : Sir, the amendment which stands in my name runs thus:

‘*‘ That for the original Resolution the follc wing be substituted namely :

* This Council recommends to the Governor General in Council to take immediate .
steps to impose a reasonable duty on non-Empire rice and paddy imported
into Indis with a view to raising the price level in this country,.”

Sir, I have given notice of this amendment in order to make it quite clear:
that we do not want Burma to think that we are working against her. Burma
rice is needed in India. We have no objection to that country exporting
rioe free. But what we want to guard against is non-Empire countries ex-
porting cheap rice into India and thereby lowering the price and making it
almost impossible for the agriculturist to meet the cost of raising paddy. Sir,
in support of the main Resolution I wish to say a few words. So far back as
18th August, }934, the Indian Chamber of Commerce, Tuticorin, passed this
Resolution : . .

‘‘ The continued imports of Siamese rice and paddy into various parts of this and other
presidencies amounting roughly to 140,6C0 tons have resulted in the fall in prices of local

paddy and rice and entails serious hardships on tho agricultural population as they have
not been able to recoup even the expense for raising the crops and pay kict to Government **

_ Quite recently, I believe on the 16th of this month, the Honourable the
Leader of the House, in reply to a question from my Honourable friend Mr.
«Chetty, stated that the quantity of rice imported into India from Indo-China,
Siam and other foreign countries during 1933 totalled 34,412 tons while that
in 1934 totalled 395,474 tons, and that the representation of the Madras Gov-
ernment and the steps to be taken in this connection were under the consi--
deration of the Government of India. That statement was made with regard
1o the quantity of rice imported into India in 1934, but almost every week,
large quantities of rice are being imported into the Madras ports and only
on the 20th February, the steamship “ Woolgar ”’ brought about 2,250 tons
of Siamese rice into the Madras harbour. Sir, I take this statement from the
Hindu of the 20th instant. Now, these quantities of foreign rice are sold
very cheap. In August and September the information, which was given
to me by a responsible person, was that for a rupee 12 measures of broken
rice were sold in Madras, and that rice was said to be better than the Burma
sice. The labouring classes and the poar people in the towns buy this cheap

I
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rice and the result is the price of paddy in the Presidency has fallen consi»
derably. The time was, at least for 15 to 20 years, from 1896 to 1914, the-
price of paddy was in the neighbourhood of Rs. 10 for what we call a kotta,
which means 112 Madras measures. Now recently, within the last two or-
three years, paddy has fallen to Rs. 6 a kottas. The cost of raising paddy is
more than the cultivator gets by selling it. If the price of paddy were Rs. 9-
or Rs. 10, it would just cover the ocost of raising it and the payment of Govern.
ment revenue leaving a small margin of profit, The fall in prices has affected’
the revenues considerably. With your permission I will quote a few sentences.
from the speech of the Revenue Member of Madras.

Tue HoNouraBLE THE PRESIDENT : Order, order. It is not pa.rh&-'
mentary practice to read from newspapers.

Tur HoNoUrABLE SIR DAVID DEVADOSS: Then I will only give the
substance of it. The loss of revenue to Government during the four fasals:
42, 43, 44, 45 was Rs. 2,05-20 lakhs. This was mainly due to the fall in prices.
of foodfmi.ns, especially rice. Quite recently, during the session in January,
& Resolution was carried in the Legislative Council in Madras that the land
revenue should be reduced by 33} per cent. Of course that was too much
and the Government ocould not accept that. But all this shows that the price
of paddy is such that people are not able to meet even the cost of raising it,
and the result is a good deal of distress in rural areas. If you will pardorn a-
personal allusion, I myself tried to raise paddy last year on my lands, just to
see how it would work, and the price the crop fetched did not equal -the cos$.
of raising it, and only the other day I had a letter from my agent that the-
price obtained was not sufficient to meet the Government revenues. This.
is apart from the agent's and servants’ salaries, which have in addition to be
botne by the landlord.

Bir, Madras is almost a purely agricultural province. It raises a very
large quantity of paddy, the largest of any province in India. Quite recently-
we have had the Mettur project, which is expected to-irrigate thousands and.
thousands of acres. Some 30 years ago we had the Periyar project, which
enabled the cultivation of some 150,000 acres. That being so it is very hard:
that the province should be made to suffer for no fault of its own. It mighs
be said that the lowering of the price of paddy must benefit the agricultural
and poorer classes. That is not so. When the agriculturist is not able to
get & margin by raising paddy, he does not raise it, with the result that the
agricultural labourer suffers. The time was when agricultural labourers were:
paid at the rate of four to five annas a day for a man and two to three annas.
for a woman. Now the cost is about ten to twelve annas for a man and five to.
six annas for a woman. That being so, it is impossible for any one to raise:
paddy and get a reasonable return for his outlay. And the land revenue
assessment in Madras, Sir, is very heavy. Itis well known that practically
90 per cent. of the Madras presidency is under the ryolwari system, and in
places where the irrigation is with the help of water from channels and.
rivers, it is a8 much as Rs. 22 an acre, as in the Tinnevelley and adjacent.
districts and in the Northern Sircars also. If the situation is not improved.
Madras will suffer very much indeed. The Government will lose a good:

deal of its revenue and the people will undergo much suffering. It might be.
said that the prices are looking up. No doubt owing to the failure of the:
south-west monsoon in the months of August and September prices rose to.
Rs. 8 and Rs. 9 a kotlai in some districts. But that was only for a very,
very short time. The Revenue Member stated in the local Legislative. Councill
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only the other day that though they thought the prices were going to-
recover, prices did not in fact recover, it was only a temporary rise due to the
failure of the monsoon, and prices have gone back almost to the previous level,

The broken rice is said to be, as I said, much better than Burma rice,
and if unrestricted imports are allowed to go on I am sure Burma will lose its-
market, at least in Madras. These considerations must weigh with the Gov-
ernment. It is not neeessary for me to labour the point. I would ask the
Government to do as much as possible. Representations have been made-
more than once by the Madras Government to the Government of India to
take steps in the matter. Well, it is a far cry no doubt from Madras to Delhi.
People nearer to Delhi are able to get what they want, but Madras people are
more law-abiding and quiet and do everything constitutionally, with the re--
sult that they are treated like the elder brother in the parable of the prodigal
son: ‘“You will get everything, but you must wait ’. That being so, T
hope the Government will now see its way to help Madras by imposing such
duty as they think proper to shut out the foreign rice coming from non-Empire -
countries, so that the price of rice which is the mainstay of the people of Madras
may not be prejudicially affected. '

Tnn HoNOURABLE Me. HOSSAIN IMAM (Biher and Orissa: Muham-
madan) : Sir, I rise to move the amendment standing in my name, namely :

‘‘ That after the word ‘ country ' the words ‘ by imposing prohibitive import duties’
be inserted .

In the first place, Sir, I wish to thank the Honourable Diwan Bahadur
Narayanaswami Chetty for coming forward to move this Resolution. It is &
characteristic of the Honourable Member that he very seldom, if ever, sees
any fault in the Government, so that when he sees a fault it must be high time
for Government to bestir itself. I was surprised that the Honourable Member-
found some fault with the Government! But I find, Sir, that the enigma
has been solved ; it is the provincial Government of Madras which has been:

egging the Madras Members on.

Tue HoNoUrABLE S1R DAVID DEVADOSS: No, no.

THE HoNOURABLE Mr. HOSSAIN IMAM: The Madras Government:
has taken up a very strong position in this matter and they have represented
to'the Government of India their troubles. From what I have been able to find,
the Government of India is having recourse to the usual tactics of delaying
matters till something turns up. The matter has become too bad for

ny delaying tactics, and I hope they are now alive to the situation, and
realise that it is time that they did something. -

Coming to the merits of the three propositions before the House, the-
Howourable the mover has given a very non-committal sort of Resolution,.
but I must admit that it is an advance on the amendment which Sir David
Devadoss moved. The claim of the Honourable Mr. Chetty is to take
immediate steps to prevent the import of foreign rice into this country. That
is the first proposition which I wish to stress. It is a well known fact that
rice is the mainstay of more of India’s population than any other two items.
of production of India. The statistics of rice production show that during
the last year for which I have figures, 1933.34, the area was 82 million acres.
and the next competitor which is wheat is less than half this acreage. That
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-shows the great extent to which India is dependent on tice production. We
-are told, Sir, that India proper is on balance an importer. That, Sir, is no
reason why steps should not be taken to make it self-sufficient. We know
that industries which are not even supplying a tenth part of India’s require-
‘ments are being safeguarded ; they are being given protection in the hope
that at some future date they might be able to supply India’s requirements.
Is it not strange that the greatest industry of India!, the production of rice,
should be allowed to deteriorate and is left to take care of itself even though
‘such a phenomenal fall in price has taken place ? 1 would illustrate my point
about the fall in prices by saying that the 1933 price of rice as compared to
“the price of rice in 1905 to 1914 is 54 per cent. of what it was in those years,
whereas wheat price is 73 per cent. of the price it used to command at
that time. If we take 1920 to 1929 for our criterion we find that the price of
‘wheat is 50 per cent. of that figure in the year 1933 and in the year 1933 the
;price of rice was 39 per cent. of the price which it commanded in those years.
‘At the present moment we are told that the price which rice commands is barely
47 per cent. of the price which it used to command in 1929-30. That goes to
show that prices have fallen very steeply in rice, whereas the wheat price has
been maintained. The question is how has wheat price been maintained ? It has
been maintained simply by the action of the Government which has imposed
:& oustoms duty on the import of wheat. The result is that there is no longer
:foreign cheap dumping of wheat in India. The Indian growers have been
-able to command and get their own price. That price is not in any -way
unfair to the consuming masses. It is apparent from the fact, which came
before us during the discussion of the Ottawa Report, that during the seoond
‘half of last year an export trade had started in Indian wheat. Therefore,
.8ir, the stabilisation of the prices at an economic level does not increase the
-008t too high for the other consumers. There is this factor that if we produce
.more than our requirements we have to find a market outside and the price
which our commodities command in outside markets after a time comes to
-dictate the price inside the country too. Therefore, Sir, Government need
not be afraid that by imposing a prohibitive import duty as I say on rice they
will be making the position of India any worse. I do not know the system
which prevails in other parts of the country, but in my province, Bihar, as is
well known to my official colleagues who come from there, the system is that
labourers on the land usually get payment in kind. Very few, if any, of the
Aabourers in the villages are paid in money ; they are paid in orops, the crops
‘that they grow. The result is that the purchasing power of an enormous
amount of people is reduced by reducing this price. May I, Sir, in this con-
Mection point out that as far as the area of oultivation of rice goes, we are only
second to Bengal and Madras comes about fourth in the list of rice pro-
ducers. It may be thought that the competition is now confined to Madras.
and therefore Bihar and Bengal have no need to bestir themselves. It is only
because Madras happens to be within easy reach that the peaceful penetration
.of Siamese rice has begun there. If this thing goes on, and if Government do
:not take any steps, the day will not be very far off when Bengal and Bihar

will be flooded by foreign imported rice.

. Now, Sir, I should like to say why I have moved this amendment, in spite
-of the amendment of Sir David Devadoss. As long as Burma is a part of the
JIpdian Empire we will not make any discrimination between Burma and India.

But I am not prepared to say now that whatever happens, whether Burma is
separated from us or not, we will always make India the exploiting place for;
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Burman rice and Burman oil. If Burma wants to separate from us, she should
be prepared to consider the possibility of a tariff wall standing between her
]]))reoduction and our country. I am not prepared to go as far as Sir David

vadoss has gone—being ready to give preference to the Empire product.
By doing so we will be really playing into the hands of those who want to
do us a bad turn. My Honourable friend proposes—this is what I understand
and if I am wrong I hope he will correct me—he proposed that there
should be no duty on Empire products. There are two countries which will
probably come in. First and foremost is Burma and the second is perhaps
Ceylon. We know that we have an adverse balance of trade with Ceylon.
We import more from Ceylon than Ceylon imports from us and as far as Burma
is concerned, the position is very heavily weighted against us. They import
into India more than double of what we export to them. Is it wise, I say,
that we should allow this state of things to remain ? Is it wise that we should
lose the trump card which we have for seeing that the Indians in Burma are
treated fairly, and that full equality is ceded by Burma ¢! By means of his
-amendment we will be placing ourselves and our people in Burma at the mercy
of a Government about which we know nothing. 8ir, the plea of the Govern-
ment that they are inquiring into the matter is rather weak. It did not take them
more than six months to decide on the question of the import duty on wheat.
‘Why was that ? Was it because Delhi is situated close to the Punjab and the
other wheat-growing distriots of the United Provinces? And is it because Madras,
Burma, Bengal, Bihar, all happen to be far from the imperial cities of Delhi
and Simla that no cry at Delhi is heard ? What is the diffioulty in impos-
ing this import duty ? If there was no difficulty in imposing an import
-<duty on wheat, why all this delay about rice ¥ We are told, Sir, that it would
involve diplomatio representations and other things. Why, in heaven’s name,
delay this matter ? The fall in rice is much greater than the fall in wheat'
was when this import duty was imposed. Did you grudge the wheat duty ?
We say, Sir, that it was a necessary thing to do and the Government was right
in doing it. But if the Government did this without any qualms of conscience,
‘why do they feel this difficulty in imposing this duty now ? But, Sir, the
real reason has come out in the shape of Sir David Devadoss’s amendment.
That is the real stumbling block. If they were to impose now an import
duty on foreign imports of rice, when the Secretary of State separates Burma
against the wishes of India and against the wishes of the Burmans, then this
duty will be the stumbling block. Burma even now is not able to find a market
for all her surplus rice. If this import duty is imposed, then Burma will
think twice, thrice, a hundred times, before they accept this scheme of
separation. That has been the real cause of keeping this thing in the back-
ground. It is not the free will of the Qovernment of India but dictation from
Whitehall which is responsible for all this. And in spite of what my Honourable
friends may say to the-contrary one thing is certain that, whatever they say,
ey say under orders. They are no more free agents than we are on this side
of the House. We are here to voice the opinions of our constituents. They
are here to voice the opinions of their masters.

Sir, with these few words, I commend my amendment to the acceptance’
of the House.

Tug HoNOoURABLE THE PRESIDENT : The discussion will now proceed
on the original Resolution as well as the two amendments simultaneously.

Tas HoNOURABLE Mr. J. B. GLASS (Burma Chamber of C'ommerce) :
8ir, I rise to support the amendment of my Honourable friend Sir David
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Devadoss and I trust the mover of the Resolution, my Honourable friend
Diwan Bahadur Narayanaswami Chetty, will also find it possible to accept his
amendment.

The subject matter has been under investigation by Government for over
a year now and as the replies to certain questions recently given by Govern-
ment in another place may not yet be generally known in this House I wilk
quote figures here. From them, it would appear clear, that action of the
nature now demanded should have been taken early this year but it is not
yet too late and I trust there will be no further delay.

The imports into India, from one foreign country alone, chiefly to the
Madras presidency, have increased as follows over the last four years :

Tons.
1930-31 . . . . . . . . - . 101
1931-32 . . . . . . . . . . 2,292
1932.33 . . . . . . . . . . 14,679

1933-34 . . . . . . . . . . 57,194

The quantities as shown are not large but increase is progressive and ag
this tendency applies also to non-Empire rice imported from elsewhere, the
result has undoubtedly been to depress prices for Indian and Burma rice as
the imports have been gold at low prices. .

In more striking contrast are certain other figures given in reply to another
question covering imports into the Madras presidency during the calendar
years 1933 and 1934 which show more clearly the seriousness of the situation. -

Imports of rice into the Madras presidency by sea :

From abroad. From other Indian ports.
In the husk. Not in the husk. In the husk. Not in the husk,_
Tons. Tons. Tone. Tons.
1933 . . . 2 34,200 78,900 529,400
1834 98,200 265,800 76,600 614,800

I understand that the imports of non-Empire rice consisted chiefly of
brokens while in regard to imports of rice from other Indian ports chiefly
Burma figures for the year 1934 were approximately :

Tons.
Cleaned rice . . . . . . . . 58,000
Broken rice . . . . . . . . . 32,000
Boiled rice . . . . ‘ . . . « 480,000

1 would emphagise the broken rice figures, Burma, 32,000 tons; froms
abroad in the neighbourhood of 265,000 tons. o

Other comparative figures given in this House for imports into all-Indis
were :

1933. 1934,

Tons. Tons.
Siam . . . . . . . 21,626 280,856
Indo-China . . . . . . 12,679 107,849
Other countries . . . . . 218 8,769

Total . 34,412 395,474
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_In considering these figures it has to be remembered that India proper is

not self-supporting in regard to rice as she is in regard to wheat, indeed she

fs very far from being in that position as in the last calendar year 1934 she
needed to import from Burma some 2} million tons of rice.

India’s population is increasing at the rate of 3§ millions per annum while
large arcas are being turned to more profitable crops than rice such as sugar-
oune and groundnuts.

Burma is able to produoe rice and to put it on the market in India proper
at a price within the reach of the poorer classes and thereby enables the Indian
cultivator in Bengal and’ Madras to export some of his better grades at higher
prices to the extent of about 200,000 tons per annum.

India is the natural economic market for Burma rice as Burma is for
TIndian manufactured goods and I trust therefore this House will accept: and
support the amendment of the Honourable 8ir David Devadoss.

In regard to Mr. Hossain Imam’s amendment to the Resolution I regret
that I can only regard this as an impracticable proposition for what will seem,
to my Madras friends in particular, obvious reasons, while so far as the
Honourable mover is concerned I am left with a suspicion that he regards it
as corollary from his earlier Resolution in regard to checking the increase in
the population of India.

THE HONOURABLE DiwaN BarapuRr STR RAMUNNI MENON (Madras :
Nominated Non-Official) : B8ir, I should like to say a few words in support of
the position taken up by my esteemed colleagues from Madras and in doing
80 I should like to correct the impression that seems to exist in certain quarters
that we are adopting this attitude because the Government of Madras have
taken up the same attitude. That is not the case. We support the Gavern-
‘maent of ras on this occasion because the ocase that the Government of
Madras have taken up is a good case.

The broad considerations which should enable the Cuuncil to come to a
proper decision on this important question can, I venture to say, be very
-clearly and succinctly stated. This question concerns Madras very parti-
cularly and it concerns it very seriously. As has been already pointed
out, the price of rice has fallen very low in Madras and there is very grave
and widespread discontent among the agricultural population. It will be
idle to gretend that the fall in the price of rice has not been caused to a large
extent by the same economic factors that have brought about the fall in the
prices of other agricultural products. That position must be granted. But
it must be remembered that the evil in regard to rice has been very consider-
ably aggravated by an cxtraneous factor, and it is this factor which we want
to control or eradicate. Tt is well known that India, including Burma is a
very large rice exporting country. It produces not only sufficient rice for
home consumption but a considerable surplus for export. Ordinarily, it would
be as foolish to think of bringing rice to India as it would be to carry coal to
Newcastle. As a matter of fact, till within a few years ago, the import of
foreign rice into India was quite nominal. But within the last two years,
.a8 the figures quoted by Honourable Members who have spoken befcre me
clearly indicate, there has been a phenomenal rise in the imports of foreign
rice. I do not think it is necessary for me to repeat those figures, beoause
the fact is admitted. It stands to commonsense that when we have such a
large increase in the supply of a commodity, the market for that commodity
must be seriously disturbed and the price of the commodity must fall. That
is the main argument in this question.



VAT

i - OOUNCIL OF BTATE. ¥ [27Tr Fes. 1085.

- [8ir Ramunni Menon.] ‘ ‘

. Now, I would like to approach the question from another point of view,
In matters of this kind, the local Government must be presumed to watch the
situation carefully and to study the problems that arise from time to time.
As a matter of fact, the Madras Government have taken a very grave view of
‘the situation and have made repeated representations to the Government of
India. As fur as we are aware, no action has been taken by the Government of
“India. When I say that no action has been taken, 1 mean thatno action of
a remedial kind has ro far been taken. I would also like to mention another
"circumstanee which should weigh with us. There Wwas a Conference, known
as the Crop Planning Conference which met at Simla in June last. That.
Conference included among its members a very large number of experts. That

.Conference went into the question of the production of and trade in rice in
India and after full consideration it made a recommendation that the Govern-
ment should levy an import duty on rice and paddy. I am not particulatly
concerned now with the amount of the duty that it recommended.

1

Tax, HoNouRABLE MR. HOSSAIN IMAM: What was the amount ?

Tae HoNOURABLE DiwAN Bamapvr Sik RAMUNNI MENON: I
believe it was Rs. 1-4-0 per maund on rice and 15 annas on paddy. That is
a minor question for the moment. These three consideraticns are, in my
opinion, sufficient for Honourable Members of this Council to decide that some
action is required and that it should be taken by the Government of India

now.

With regard to the partioular action that the Government should
‘take, I am bound to say that a decision on such an important matter can only
be arrived at after giving full consideration to questions of policy and a fuller
consideration to the details of the particular problem in regard to rice than we
a8 a Council shall find it convenient to give. Personally, I would leave that
matter to be decided by the Government of India. There are various pos-
. gibilities. There is, for example, the method of absolute prohibition of import
of foreign rice. There is the method of import duty, or we can impure a quota.
system. As to which of these methods is the appropriate method in this case,
T pereonally would leave the Government of India to decide. But I think we
have made out a very clear case that some action is urgently called for, and 1
can only trust that the Government of India will not hesitate to take action
and will not delay the matter any longer.

Tee HoNouraBLE MR. P. C. D. CHARI (Burma : QGeneral): Sir, it is.
well known that Burma, the province which I have the honour to represent,
is producing double the quantity of rice which she needs for her own consump-
tion, Burma produces from seven to eight million tons of rice and the export-
able surplus in a year is something like three or four million tons. Burma
being a province of India, she is most favourably (fla.ced when compared to.
other rival rice-producing countries, namely, Indo-China and Siam. Till
very recently, on account of Burma’s position as a province of India, there
was no serious competition at all. In fact, we could hardly call it competi-
tion. Small quantities of rice were ccming in from foreign countries. But,
in recent years, especially during the last year, the import of Siamese rice into
the Madras presidency has produced a very serious condition of affairs. Sir-
David Devadoss has graphically brought out the difficulties to which the
Madras cultivator has been put by the import of Siamese rice. Last year the
position was 80 gerious that the Tuticorin Chamber of Commerce and the other
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merchants in Southern India petitioned the Government of India to take
immediate steps. I tried in my own way to bring it to the notice of the Gov-
‘ernment of India to see that some effective steps were immediately takem.
‘But unfortunately, the Madras Members and Members from other rice-pro-
ducing areas were not fortunate enough to have the ear of the Government of
India. They are not so fortunate as the wheat-producing provinces. In the
case of wheat, as has been pointed out by previous speakers, immediate steps
‘were taken to prevent the serious competition of foreign wheat. But in the
case of rice, the position has been allowed to deteriorate in spite of the
serious plight in which the rice cultivators in Madras and other places are placed.
We have already heard the figures of imports of rice into the Madras presidency
from foreign parts. It will be clear from the figures which my Honourable
friend Mr. Glass has quoted that whereas we imported from abroad in 1933
only two tons, in 1934 we imported foreign rice in husks amounting to 98,200
“tons, and rice not in the husk, 34,260 tons in 1933, whereas in 1934 it was
265,800 tons. This will show how serious became the competition of"
*Siamese rice within the period of one year. The net result is that Burma is.
faced with very serious competition. I am told that broken rice which
goes mainly to the Madras presidency is eaten not only by the poorer classes,
. whose staple food it is, but that it is also used largely-
12 Noow. by the middle and upper classes for making rioe
‘cakes and other delicacies. If this state of things is allowed to continue,
-Biamese rice, being superior and cheaper than Burma rice, will lose the Indian:
“market which, as my Honourable friend Mr. Glass has put it, is her natural
market. It may be said that in view of these things Burma might very well’
restrict her rice production. But the trouble is that it is not possible for Burma
owing to climatic conditions to substitute any alternative crop in the rice-
growing areas. The only alternative crop is sugarcane and it has been found
impossible to extend the cultivation of sugarcane to more than 100,000 acres.
even under the most favourable conditions. So the rice-producing area must
oontinue to produce rice, and unless this rice can be sold at an economic price
Burma will be seriously handicapped. I am not going into the question of’
what is going to happen in the event o the separation of Burma. The main
Resolution or any of the amendments will equally serve the purpose. What
iq necessary is that there should be a check on the unrestricted import of foreign
rice into India, and whether you call it * foreign ”’ or “ non-Empire ” rice, it
comes to the same thing, because Burma is a part of India at present, what-
ever the position may be in the future. The main factor in the situation is.
that the other markets for Burma rice, namely, China, Ceylon and Malaya and
the far eastern ports, which have hitherto taken a large quantity of Burma.-
rice, are now producing rice themselves, and these markets have been contract-
ing, so that the world position of rice has been steadily deteriorating from
year to year. Unless therefore immediate steps are taken the plight of the-
agriculturist will grow worse and worse. Even now their plight is very miser-
able indeed. The Rice Planning Conference I find have gone very carefully
into the matter and have suggested some remedies. Their main recommen-
dation is for the better marketing of the produce in the inter-provincial markets
especially. I believe the Agricultural Research Council is taking effective:
steps to give effect to this recommendation. Then another suggestion of the
Crop Planning Conference was that the export duty on rice may be removed
as soon as financial circumstances admit. I would urge upon the Govern-
ment to do this as soon as circumstances permit. A third and very good
- recommendation which the Conference made was that the Government of India
should take early steps to negotiate with Malaya and Ceylon to give preference
" to Indian rice, including rice from Burma. If that is done we would have a.
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very good market in both Ceylon and Malaya. One other recommendation
“which the Crop Planning Conference made 1 would urge upon the Govern-
ment to oonsider it seriously with a view to giving effect to it. They recom-
mended a duty of Rs. 1-4-0 per maund on foreign rice and 15 annas per maund
-on foreign paddy. I am not particular as to the quantum of duty mentioned.
1 would only urge a reasonable measure of protection by the imposition of a
‘reasonable rate of duty on foreign or non.Empire rice impo: into India.
"That would greatly help this great agricultural industry of India.

Sir, I heartily support both the Resolution and the amendment,

TEE HoNoumaBLE Saivep MOHAMED PADSHAH Samie BAHADUR
‘(Madras : Muhammadan): From the facts recounted by the Honourable
‘mover, Diwan Bahadur Narayanaswami Chetty, and the figures he quoted
in support of his suggestion, it is perfectly obvious that the situation in Madras
regarding the rice market is extremely serious and calls for urgent measures.
sIt is clear also from his speech how this situation developed only recently
about a year and a half ago and how so far the Government of India have failed
to attempt to improve the conditions in Madras. It is true that long before
“these foreign imports had assumed alarming proportions, the agriculturists in
Madras, as in other parts of India had been hard hit by the depression which
had brought down considerably the prices of every primary commodity.
"But the situation was extremely mtensified and avated by something which
‘happened recently. The countries of Siam and Inde-China, which had been
-mporting rice to India in small quantities for three or four years, all at once
-inoreased the volume of the imports, with the result that the market was
- ghatted, icularly with a kind of riee whieh can compete very sueocessfully
with the better class of rice in Madras. The result was that the agrioulturist,
who had already been forced to part with his produce at most uneconemic
prices, has now been obliged to keep back large stocks of his produce, not being
in a position to find sale for a considerable portion of his crops. It would be
true to say that this increase in foreign export has proved the proverbial last
straw on the camel’s back. Land which had already ceased to be a paying

position has now become & source of endless misery and suffering to the
andholder. It was in view of this fact that the Madras Government durin
-the past three years granted remissions in the matter of land assessment, an
- this relief was very much needed in Madras inasmuch as the assessment of
land in Madras is much heavier than in most other parts of India. This remis-
sion on the whole amounted to about Rs. 180 lakhs. Though it made a con-
siderable inroad on the income of the Government from land tax, it was only
& drop in the ocean considering the situation that had arisen among the rice
cultivators in Madras. The plight of the landholder in Madras is so terrible
that unless substantial relief is given to him at once, he is bound to be ruined
altogether and there does not seem much prospect so far as the local Govern-
ment is concerned inasmuch as they have recently announced their inability
‘to put into effect the Resolution by the local Legislature requesting the
- (bovernment to grant remission of land tax to the extent of 33} per cent. It is
therefore highly necessary to take necessary steps as recommended in the
Resolution. In taking measures to afford this relief we have to see what
precisely should be the direction in which the protection has got to be given,
whether we should impose a duty on all foreign rice and all rice that comes from
other countries, whether in this we should also include the rice that Burma
exports into India. 8ir, in deciding this question I am of opinion that we
. should not allow ourselves to be influenced by any extraneous oomsideration.
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"Whatever may be our views on the question of the separation of Burma, we
-ought not to allow ourselves to be in the least influenced in coming to a decision
-on & matter which is purely economic. Political issues li.k.e the advisability
-or otherwise of separation should be kept entirely apart. Sir, I would not for
.& moment hesitate to accept the duty upon Burma rice also if I had in the
‘least been convinoed that the imports that we get from Burma have anything
" to do with the situation that has now developed in Madras. We know that
for more than 30 years Burma has been exporting rice to India. The kind of
rice we get from Burms is such that it is a variety by itself, so that a section of
the population at least in Madras have got accustomed to using that kind of
rice. Since these imports have been coming into this country for more than
30 years, the prices of Burmese rice and of the indigenous rice havq come 'to
adjust themseﬁ,vés, so that any recent deterioration that we find in the rice
market at least in my province is not. due to rice we import from Burma.
‘When such are the facts, I do not see any justification in trying to keep out the
Fice that we get from Burma, especially in view of the fact that Madras does
not grow enough rice for her internal requirements. But, as my Honourable
friend Mr. Hossain Imam has observed, the fact that Madras, for the matter
of that India, is not self-sufficing in the matter of rice production should not
go to deter the Government from taking prohibitive steps in regard to such
imports as really go to bring down very much the price of the agricultural
product in the country. The fact that the Government have not hesitated to
grant this kind of protection even to industries which do not supply even a
very small part of the requirements of the country makes it quite just that
the Government should not hesitate to grant protsction to an industry which
is the main industry of the country. I am glad to find from the reply given on
behalf of the Government in the Legislative Assembly the other day that it is
clear that the Government have at long last come to realiss that these forsign
imports from Siam and Indo-China are not harmless. They have come to
realise that at least in one partioular direction they are disastrous to the in-
terests of the agriculturist. May we hops, Sir, that having realised this and the
direction in which it works mischief, the Government will proceed at once to
«check this mischief without any further delay, taking the necessary measures
which are required for the purpose. As regards the compstition of rice, I bag
%o submit that this compstition which we have with the better class of Madras
rice is not the only mischief that we ses. Indead it affects directly the better
-class of rice. But, Sir, it is obvious, that when one olass of rice, espodially the
better class is brought down in value, the inferior class cannot maintain its
level of price. It is bound to be affected also by the reaction of the lower
prices prevailing in the market for the better class of rice. I would therefore
request the Government to try and take steps immediately to prevent Siam
and Indo-China sending such large amounts of rice into this country.

(The Honourable Mr. Y. Ranganayakalu Naidu rose in his place.)

Tar HoNougrABLE THE PRESIDENT : The Madras view has been very
strongly prasssd bafors the Hoase. Hve you anything important to say 3

*TeEr HoNourasre Mr. Y. RANGANAYAKALU NAIDU (Madras :
Non-Muha‘mma,dan): Sir, I will only take two or thres minutes. Today
ryots are in a difficult position on account of the continued depression. At
present ryots are unable to recover their cultivation expenses tmdp Government
ist basides their maintenance and discharge of debts. It is better to prevent

*8peech not corrocted by the Honourable Member,

B
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the import of paddy and rice from foreign countries or to impose a reasonable-
duty at the rate of Re. 1 per bag of two maunds and Rs. 1.8-0 per bag of rice-
which the Government of Ceylon imposes on rice and paddy exported from
India. 8ir, nowadays ryots are selling their cattle and other articles for their-
kist. T whole-heartedly support the Honourable Diwan Bahadur Narayana--
swami Chetty’s Resolution and the amendment of the Honourable Sir David
Devadoss.

Tue HoNouraBLE Mr. T. A. STEWART (Commerce Secretary): Sir,.
the problem which has given rige to the Resolution of my Honourable
friend, the Diwan Bahadur, is one that came into special prominence about a
year ago. In gencral terms this problem consisted in a very remarkable fall
in the price of rice at the same time as there was an exceptional increase
in the imports of rice from foreign countries. A simple diagnosis of the
problem would have been that the fall in the price of rice was due entirely to
that increase in the imports of rice from abroad and that, I think, has been
the diagnosis which has been made by some at least of the Honourable Members
who have spoken today. I would ask this Honcurable House to consider
whether it is reasonable to conclude that imports amcunting to scme 30,(C0
tons of rice should have dragged down by as much as 40 to 60
per cent. the price of the 30 millicn tens of rice which is produced in Indis
and Burma. I think, Sir, that that is an untenable proposition. The
causes which have led to the fall in primary ccmmodities in general since the
autumn of 1929, must have contributed in by far the greatest measuvre towards
the fall in the price of rice. If Honourable Members will bear with me T shal)’
quote the percentage fall in the prices of varicus primary ccmmodities between
1929 and 1934—rice 62, wheat 49, oilreeds 55, raw jute 53, raw cotton 51.
Unless on the extraordinary theory that all of these ccmmedities have been:
affected by these 30,600 tons of rice frcm Sism—

TuE HoNovuRABLE MR. J. B. GLASS: 395,060 tons.

T o er——

Tue HonourAaBLE MR. T. A, STEWART : The figures I am quoting
refer to March, 1934.

Trar HoNoURABLE MR. J. B. GLASS :  We prefer you to be up to date.

Tae HoNouraBrk MR. T. A. STEWART : I am prepared for that also-
if necessary. As I was saying I think it is reasonable to assume that the major
part of the fall in the price of rice has been due to general caures and not to
particular ones. 1 might in corroboration of that theory point out that
whereas rice prices in Madras—and it is in Madras that imports are ccming
in—that whereas rice prives in Madras have fallen by 40 per cent. since 1932,
rice prices in Calcutta and in Rangoon have actually appreciated between
December, 1932 and December, 1934. 1 do not mean to suggest for a mement
that there is no problam, 1t is & problem however that is & Madras problem
and it was in order to diecover tae precite nature of that problem that the-
Government of India and the Government of Madras independently placed
officers on special duty to investigate the problem. Mr. Srinivasan, an cfficer
of the Madras Government, wag given somewhat wide terme of reference and
he has investigated the Madras rice problem in all its aspects. We are blamed
for having taken no action in spite of representations from the Government
of Madras which were made so long ago as the middle of 1933. Well, Sir, I do-
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not know whether the Guvernment of Madras were completely aware of the
nature of their own problem. Presumably they were not if they appointed a
special officer to investigate that problem. But in any case what I want to
explain is that the report of that special officer was placed in our hands two
months ago, in the month of December, so perhaps we are not guilty of so
much delay as has been assumed. Our own officer, Mr. Vaidyanathan, the
statistician of the Imperinl Council of Agricultural Research, was sent to
Madrae to investigate particularly the reaction on prices in Madras of imports
of rice from Siam and Feench Indo-China.

TBE HoXOoURABLE MR. P. C. D. CHARI: At the beginning of the S8imla
sesgion last year ?

THE HoNouraBLE MR. T. A. STEWART : I think it was then or there-
abouts. Butin any case, the information which Mr. Vaidysnathan acquired
in Madras was somewhat perplexing. For example, the arrival of a large
shipload of rice in Madras was accompanied by a significant increase in the
prices of local rice. There was, as a matter of fact, in July last a general
rising tendency in Madras. There were also anticipations of food scarcity.
This, tu some extent I believe, has been realised, but in any case in July-
August last it certainly did appear that the situation was adjusting itsell and
that in the circumstances that then prevailed it would have required the stron-
gest justifieation to raise prives at-a timo when sacrcity was anticipated. Since
August the situation has continued to receive the most careful consideration.
An attempt has been made to isolate the problem. Tt obviously was not so
simple a problem as had been believed and as a result of the information we
have received from Mr. Vaidyanathan and from Mr. Srinivasan’s report and
from fortnightly records of prices which bave been kept, the problem now
presents itself not as one of the competition of all imported rice with all in-
digenous rice. The problem in insolation appears to us to be this, that the
imports of a very good, superior broken rice from Siam are in active competi-
tion with certain superior grades of rice produced in Madras. That, roughly
speaking, is the problem as we see it. Now, emerging from the Resolution
that has been moved today and the two amendments to that Resolution, there
are four solutions wsuggested. Firstly, that a prohibitive duty should be
imposed on all rice imported into India. Secondly, that a reasonable duty
should be imposed on all non-Empire rice imported into India. Thirdly, in
more general terms the Honourable Diwan Bahadur urges that steps be taken
to prevent the import of foreign rice into India. And fourthly, the substan-
tive Resulution asks that other measures be taken to increase rice prices.

The amendmoent of the Honourable Mr. Hossain Imam is, I am afraid,
one that I could not accept. Itis based, I think, in the first place on a theory
that this problem is an all-India one. T hope I have demonstrated that the
problem is peculiarly onc of Madras. But even if it were to be admitted that
the imposition of a duty was the proper solution, T sbould still object to his
amendment on the ground that he proposes a prohibitive duty.

Tre HoNoUrRaBLE Mk. HOSSAIN IMAM: On a point of personal ex-
planation, Sir. I am prepared to accept the limit as stated by Sir Ramunni
Menon, that is, the duty recommended by the Agricultural Crop Planning
Conferenoe—

TrE HoNOoURABLE THE PRESIDENT : Order, order. That is not the
point before the Council now. Will you please resume your seat?

B2
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THE HoNOURABLE Mr. T. A. STEWART : Prohibitive duties or prohi-
bition constitute a double-edged weapon. I cannot minimize the
that India would be likely to experience should retaliation be indulged in by
the other parties likely to be affected by prohibitive duties or prohibition.
It may be that there is not very much to be anticipated from retaliation by
Siam of iteelf or by French Indo-China by iteelf, though I do not think that
we can afford to throw away the Rs. 30 or Rs. 40 lakhs of trade balance we
have with these countries. But I would point out that prohibition against
French Indo-China might well be accompanied by retaliation on the part of
France who is as solicitous of the interests of her colonies as any other country.
If Honourable Members will remember that our favourable balance of trade
with France amounts to as much as Re. 5 crores, if they will remember that
she is the chief market for Madras groundnuts, I think that most Honourable
Members who speak in the interests of Madras today will agree with me that
we have a stake that it would be very foolish for us to endanger. For that
reason, I cannot accept any suggestion that a prohibitive duty should be im-
posed. The Honourable Sir David Devadoss, as he has admitted, has the
interests of Burma at heart. In order to secure the continuance of the favour-
able treatment of Burma rice—I do not think I misunderstand the Honourable
Member—he has suggested that the duty should be applicable to non-Empire
rice only. I do not wish now to enter into any discussion as to the merits or
demerits of imperial preference as a fiscal policy. I would merely say that
at the present moment imperial preference is not the fiscal policy of the Gov-
ernment of India. (Hear, hear.) It is perfectly true, Sir, that certain mem-
bers of the Commonwealth enjoy preferences in India and we in return enjoy
preferences elsewhere. These preferences have been negotiated on the basis
of mutual concession. This proposition, however, is a somewhat wider one,
and it is one which, without a very much fuller consideration, the Govern-
ment of India could not at the present moment accept. May I give you one
practical implication of the acceptance of the Resolution in its present form ?
Australia, Sir, imposes an import duty on Indian rice. Is this Honourable
House prepared without seeking any quid pro quo to admit Australian rice
into India ?

Tre HoNoUuraBLE Mr. HOSSAIN IMAM: No.

Tae HorouraBLE MR. T. A. STEWART : For that reason, Sir, I regret
that T must oppose the Honourable Sir David Devadoss’s amendment in the
form in which it stands.

" @May I turn now to the fourth of the suggestions that have been made for
the improvement of the condition of rice-growers in India, namely, that steps
other than tariff action or prohibition should be taken ? As I see it, there
are two methods by which such improved conditions could be secured, wviz.,
by obtaining new markets or by improving existing markets for Indian rioe.
These markets may be external markets or internal markets. So far as ex-
ternal markets are concerned, we certainly have made a start to endeavour to
secure bhetter marketing conditions for our rice. Under the Ottawa Agree-
ment, we secured a preference in the United Kingdom. We have under con-
sideration the question of securing preference in Malaya and in Ceylon. The
more important of those markets of course is Ceylon. Honourable Members
are no doubt aware that if we are anxious to secure favourable conditions in
Ceylon for our rice, Ceylon is just as anxious, if not more anxious, to secure
favourable conditions in India for her cocoanuts and cocoanut products. Now,
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that requires a very delicate balancing of interests, because there is one thing
of which I am quite certain and that is, that any propoeal to give preferential
or more preferential treatment to Ceylon cocoanuts than they receive at present
will be most strongly opposed by many of my Madras friends. (Hear, hear.)
Another method by which we can do something for the rice-grower is by re-
search to enable him to develop better strains that will receive more favour-
able acceptance in world markets. The Imperial Council of Agricultural
Research has succeeded, in co-operation with growers in Burma, in producing
a strain of paddy which eommands a premium of 20 per cent. over the ordinary
crop. Researches have not been confined to Burma. In Western Bengal
there are two experimental stations which are seeking to develop the strain of
Patna rice which also is a variety which is generally exported to European
markets. In all, the Imperial Council of Agricultural Research is carrying
out experiments in, I think, seven provinces and on rice alone is expending
Rs. 9 lakhs a year. In order to facilitate the marketing of rice in India, the
Government of India have adopted the recommendations of the Agricultural
Commission and as Honourable Members are now aware, there is under develop-
ment a scheme for internal marketing and grading of crops. Rice will share
in that with others.

Now, Sir, as I have explained, the Government of India have been at some
considerable pains to ascertain what is this problem of rice in Madras. They
believe that they have isolated that problem, and that they are now aware of
what it is. There are, as the Honourable Sir Ramunni Menon said, various
ways of dealing with it. The Government of India have at this moment under
their active and immediate consideration the steps which should be taken
and in view of that assurance, I would ask the Honourable Member not to
press his Resolution.

THE HONOURABLE DIwAN BAHADUR G. NARAYANASWAMI CHETTY:
Sir, though I do not agree with many points raised by my friend the Honour-
able Mr. Stewart in regard to not taking up this matter earlier, I am glad to
hear from him that the Government of India propose to take immediate steps
in the matter. 8ir, in view of the fact that the Madras Government since
July, 1933 have been urging on the Government of India to take action, the
inaction of the Government of India seems to me to be very disappointing.
It was not just a Resolution of a local Council or of the Assembly, but the
recommendation of & local Government who realise the difficulties of the people
and say that unless some remedy is applied the condition of the agriculturists
will become very bad. That the Government of India should delay in the
face of that is a very grave disappointment. Anyhow, as the Honourable
Mr. Stewart has said just now that the matter is receiving the immediate
consideration of the Government of India, I shall not press the Motion.

Tae HoNouraBLE THE PRESIDENT : Is it your pleasure that leave
be given to the Honourable Member to withdraw his Resolution ?
(Several Honourable Members expressed dissent.)

THE HoNOURABRLE THE PRESIDENT : Resolution moved:

““ That this Council recommends to the Governor General in Council to take immediate
steps to prevent the import of foreign rice into this country and to adopt other substantial
measures to improve the present low prices of rice, with a view to alleviate the lot of the
agriculturists ”’,
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‘“ That for the original Resolution the following be substituted :
¢ This Council recommends to the Governor General in Council to take immediate

steps to im;

& reasonsble duty on non-Empire rice and

paddy imported

into India with a view to rai€ing the price level in this country '’

The Question is :

* Thet that amendment ke made .”
The Motion was negatived.

i

Tee HoNourasLk TaB PRESIDENT: Resolution moved: »
« That this Council recommends to the Governor Genera! in Council to take

ilamediate steps to prevent the import of foreign rice into this country and to

adopt

other substantial measures to improve the present low prites of rice, with & view to

alleviate the lot of the agriculturists ’’,

to which an amendment has been moved :

“ That after the word * country * the words ‘by impasing prohibitive import duties’

be inserted.
The Question is :

“ That that amendment be made. ™
The Council divided :
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Mr.
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Kalikar, * The Honourable Mr. V.V.
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Lala Mathura Prasad.

Muhamimad Hussain, The Honourable Khan
Bahadur Mian Ali Baksh,

Sapru, The Honourable Mr. P. N.

Suhrawardy, The Honourable Mr. Mahmood.
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Akbar Khan, the Honourable Lisutenant-
Colonel 8ir Mahomed.

Charanjit Singh, The Honourable Raja.
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Choksy, The Honnurable Khan Bahadur
Dr. Sir Nasarvanji.

Commander-in-Chief, His Excellency the.

Devadoss, The Honourable Sir David.

‘Ghosal, The Honourable Mr. Jyotsnanath.

‘Gladatone, The Honourable Mr. £. D.

‘Glass, The Honourable Mr. J. B.

‘Glancy, The Honourable 8ir Bertrand.
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Syed Abdul.
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Yamin Khan, The Honourable Mr. Moham-
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TrE HonoURABLE THE PRESIDENT : Resolution moved :

“ That this Council recommends to the Governor General in Council to take immediate
tt3ps to pravent the impors of foreign rice into this country and to adopt other substartia)
maasuras to improvo the present low prices of rice, with a view to alleviate the lot of the

.agriculturists ”’,
‘The Question is :
“““ That this Resolution be adopted.”
‘The Motion was adopted.
L]

RESOLUTION RE EDUCATION OF THE ELECTORATE, AND PRE-
PARARATION OF ELECTORAL ROLLS, ETC.

Tae HoNouraBLE Raji GHAZANFAR ALI KHAN (West Punjab:
Muhammadan) : May I have your permission, 8ir, to make & slight chamge in
the Resolution whiech I now propose to move. The ‘amended Resolution
would read as follows :

. ‘“This Council rscommends to the Guvernor (tzneral in Counell to appoint a Coma-
mitten to suggest what steps should be taken :

(2) To educate the electorate.

(b) To ensure that the electoral rolls are properly prepared.

{¢) To eongiure that illitsrate voters rasord thair votes without the help of the polling
cer.

(d) To minimise the chancas of p3rsonation and corrupt practices in polling *’.

Tae HoNOURABLE THE PRESIDENT : Yes.

THE HoNouraBLE Rasa GHAZANFAR ALI KHAN: At the outset
one fact must be made clear that any allusion to the probability of corruption
at elections in this country or any references to the protection of the ignorant
-or inexperienced voter must not be regarded in the least degree as intended to
«cast & slur on Indian public morals as compared with those of other countries.
It is because of the evils that formerly prevailed in the United Kingdom that
stress is intended to be laid on the dangers of similar corruption in India.

Now, Sir, discussing the various details of the Resolution, about part (a)
I would only submit that my object is that the Government of India should
take steps to see that all the important books, such as the Government of
India Act or other important literature concerning the public are translated
in the various vernacular languages and copies are distributed on a very large
scale free. As we all know, Sir, the number of the English-knowing public is
very small and the number of those people who read papers regularly is also
-comparatively small. Therefore I consider that it is the duty of Government
to see that all important books are translated and distributed free on a very
large scale. 1 am sure that the Government will agree that the success of a
-democratic form of government entirely depends upon the interest which the
electorate take in the important public affairs and it would not be possible for
them to'take a real interest in thelaffairs of the country unless they are educated
in this direction. As a matter of fact, normally it should be the duty of
political organisations to educate the voters in these matters, but considering
the special circumstances prevailing in this country I personally suggest that
the Government should undertake this task. They have got machinery in all
the provinoces as well as at the oentre. There is a Director of Information
Bureau at the centre and there are similar officers in the provinces. They have



358 COUNCIL OF STATE. [27Ta Fus. 1985..

i
[Raja Ghanzafar Ali Khan.]

got a large staff and I do not think it will require much additional expenditure-
If they are required to translate these doouments and distribute them. Only
& ghort time ago the Punjab Government translated certain extraots from the:
Joint Parliamentary Committee’s Report and distributed them free to the
public, but I think this practice should be more regularly followed, and this is.
what I mean by educating the voters.

The second part concerns the preparation of electoral rolls. In England
as far as I know electoral rolls are revised after every six months, while in.
India the electoral rolls remain in force for three years. The result is that the
electoral rolls are not kept quite up to date. Secondly, the work of preparing
the electoral rolls is entrusted either to low paid municipal clerks or to the
subordinate staff in the Revenue Department, who ¥et practically no remu-
neration for this most important work, with the result that the electoral rolls
are very carelessly prepared. To illustrate my point, I read in the newspapers.
that His Excellency Lord Willingdon was anxious to record his vote, but when.
His Excellency the Commander-in-Chief and other Members of the Viceroy's
Council went to the polling station to record their votes, His Excellency dis-
covered to his great disappointment .that his name was not on the electoral
roll. Considering the fact that the qualification of an elector is that he should
have a property of Rs. 10,000 or his income should be more than Rs. 2,000
a year, it is a matter for surprise to find that those who were entrusted
with the preparation of the electoral roll thought that His Excellency did
not come under that definition. There are various other instances. For in-
stance, everybody knows that the name of Pandit Madan Mohan Malaviya
was not to be found on the electoral roll of Benares; similarly Mr.
Nariman’s name was not on the electoral roll of the Bombay constituency.
Such glaring defects have become conspicuous because the personalities:
are important, but I may assure you that the names of a very large number
of people who are really entitled to vote do not appear on the electoral rolk
As far as I understand in England and in other advanced countries this
work is generally done by election agents of various candidates, but in
India when the political parties have not developed to the same extent
I think the Government should take particular care that the electoral rolls
are properly prepared. There are different suggestions which can be made to-
achieve this object, but I have no intention of detaining the House by discussing
those details. It is enough to place before the Council that the present
machinery of preparing electoral rolls is highly defective.

Coming to the third part of my Resolution, Sir, which concerns the record-
ing of votes by illiterate voters, I would submit that there are different systems
adopted in different provinces. In the Punjab the illiterate voter takes
his ballot paper to the polling officer who is sitting alone in & room and asks
him to put a cross against the name of the candidate for whom he wants to
vote. It is the polling officer who puts that cross against that name, folds
the ballot paper and puts it in the box. Now, is there any guarantee that the
polling officer will not put a cross, instead of putting it against the name of the
candidate for whom the voter intends to vote, against the name of his opponent
if the polling officer is interested in him ?

TrE HoNoURABLE THE PRESIDENT : What is the alternative in the
case of an illiterate man ?

Taz HONOURABLE Rasa GHAZANFAR ALL KHAN: There are-
different alternatives which are adopted by different provinces. For instance
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in Bombay they have a different sign for different candidates, such as an
elephant, a camel, a horse. Au illiterate voter can vote for an elephant,
although I think the bulk of the people, being very fond of racing, would prefer
to put their cross against a horse than against an elephant. Then, Sir,
there are other systems. For instance, in. some pro-
vinces they have coloured boxes. There are different
colours assigned to each candidate and the voter, even an illiterate voter can
go and record his vote without the help of the polling officer. But of all these
systems 1 think the system in the Punjab is the most defective one and
is liable to be very muclt abused which, as I have already explained, is the
marking of the ballot paper by the polling officer, That, I understand. is
also the practice in Madras, Assam and the United Provinces. Therefore,
Sir, the House will realise that this is a very arbitrary way of recording a
vote which leaves the candidate entirely at the mercy of the polling officer.
It seems most essential that the Government should devise some means of
enabling the illiterate voter to record his vote without the help of anybody
and without breaking the secrecy of the voting. I think, Sir, this trouble is.
bound to assume large proportions when the franchise is expanded as is
proposed to be done under the new constitution. Therefore, it is high time
that the Government with the help of non-official Members who have got
first-hand experience of these elections tried to formulate some scheme to
put an end to this.

Then, Sir, coming to the last part of my Resolution, which relates to-
cases of personation and corrupt practices, while I admit there are clear rules
on the subject already, at the same time I feel that in spite of these rules there
is a tendency to increased expenditure at the time of elections and also of
personation on a very large scale. During the last municipal elections in
Lahore it was published in all the papers (and, if I am not mistaken, the Punjab
Government are holding an inquiry about it) that more than 50 per cent. of the-
votes tendered were cases of personation. This is an evil, Sir, which has got
to be eradicated by this committee.

1 P.M.

Then there are corrupt practices and.l mainly refer to the feeding of the
voters and the provision of conveyances. My.experience is that some candi-
dates spend thousands of rupees nearing a lakh on their election. Most of this
money is spent on providing conveyances, motor cars, lorries, etc., for the
voters and also providing food for them when they come to the polling stations.
In some cases, particularly in rural constituenoies, I think it is very difficult to
avoid this because there is one polling station for about 20 villages and voters
have to walk a distance of about ten miles to come and record their votes.
After all, the voters are not so keen about recording their votes that they
should walk ten miles and go and record their votes and go back to their own
villages without having any food. Therefore, what happens in most cases,
indeed in all cases that I have experience of in rural constituencies, is that the
candidate provides food for thousands of his voters., Well, you oan
imagine, Sir, what heavy expenditure it involves, and naturally a man
who can spend more money has a great advantage. Naturally, Sir, when
the voters come to a polling station they will vote for the candidate who can
give them palou and kabab in preference to the one who can only give them
dal and rice. Of course, all these corrupt practices are strictly prohibited
under the rules but still they are indulged in on a large scale. My friend says
it is very difficult to stop them. There are many difficult things but that
does not mean that we should become so helpless as to give up any idea of
mending these things. I personally think some means can be devised by
which a proper check can be kept on these corrupt praotices, and I am sure
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‘Government will give sympathetic consideration to the proposals contained
in this Resolution. I may just conclude my speech by telling them once again
that if this new form of government, this demooratioc form of government
which is foreign to this country, does not bring any good to the people, at
least let it not be respomsible for corrupting their morals. Therefore, Sir,
I would appeal to Government to take special measures to develop a sense of
responsibility in the voters as well as in the minds of the oandidates. Of
-oourse, eleotions in this country are entirely a new device and therefore
it is necessary that the rules with regard to corrupt practices and personations
.should be made very rigid and striot in the beginning. When the next stage
-comes, naturally these rules will have to be relaxed. But at the commence-
ment and particularly with this great expansion of franchise, it would be very
-diffieult to stop these corrupt practices unless special measures are taken.

T will now finish my speech, Sir, by just quoting a small passage from that
great well-wisher of India, the late Secretary of State, Mr. Montagu, and I am-
-sure the spirit in which he uttered these words will be the apirit in which the
-Government of India will treat this question. He said :

‘'To obtain from this sytem of popular government the best that the West can give,
to exclude any undesirable features that have attended its growth in the United Kingdom
and elsewhere, and to retain for India all that is good in her own political heritage, tha
seems {0 me, is the task of those who wish to adapt any English system to Indian use ”’.

Sir, I move my Motion.

THE HoNoUurABLE ME. P. N. SAPRU (United Provinces Southern : Non -
‘Muhammadan) : Sir, the Honourable Raja Ghazanfar Ali Khan has moved
a very difficult Resolution. 8o far as the question of the education of the
electorate is conocerned, it is a matter for political parties. The Exeocutive in
this country, Sir, is an irremovable one. It is an Executive responsible to the
Parliament of another country. The Executive therefore here cannot go
:and educate the electorates. I think it is not fair to Government servants
that you should ask them to take part in politics and that is what it will come
to if you ask them to educate the eleotorates. So far as eduoation of the elec-
torate is concerned, that is a task to which Raja Ghazanfar Ali Khan should
address himself ; that is a task to which Sir Phiroze Sethna should address
himself ; that is a task to which political parties in this country should address
themselves. I think it is wrong for the Government of the day, for a Govern-
ment constituted as the Government of India now is, to take part in what is
called the education of the electorate. I have very strong views on this ques-
tion. 1 think all this publicity business is 8o much money wasted. In many
-cases, 1 do not think anybody takes very seriously what emanates from the
Publicity Department. You can never influence or educate public opinion
by the methods which commend themselves to Raja Ghazanfar Ali Khan.
He says that the Government of India Bill should be distributed free. Those
of us, who are interested in the Government of India Bill, have purchased
-copies and have read it from page to page, from cover to cover. I do not
think that the average villager is likely to read the Government of India Bill
or understand it. In any case, I do not think that the new Government of
India Bill is worth distributing free. I would rather that this money was
.spent on more useful objects. We do not want our money to be squandered
for these purposes.

So far as the second, third and fourth parts of the Resolution are concern-
«ed, I must confess that I have a certain amount of sympathy with these parts.
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1 think that the electoral rolls are not always properly prepared. They are
not prepared by a very intelligent olass of persons. But here again, I would
:say that you cannot fix the responsibility entirely upon the Government.
Tt is the duty of political organisations also to help in the preparation of these
electoral rolls. F(;hink that political organisations in this respect are very
-defective. We have no proper party Secretariats which would see that these
electoral rolls are prepared intelli%ently and properly. I found, Sir, to my
‘horror my own name in the eleotoral roll spelt in a way in which I do not spell
it, and it was difficult éor me really to discover whether it was I or somebody
-else. But then, the parentage made it clear that it was myself and not some-
body else whom the officer had in mind.

So far as the third part is concerned, namely, that the illiterate voters
should record their votes without the help of the polling officer, that is a very
-diffioult question. Various methods have been suggested. I believe the
Lothian Committee has also made some valuable suggestions.

So far as the fourth part is concerned, namely, that effort should be made
to minimise the chances of personation and corrupt practices in polling, I
am not sure that the electoral law needs revision. My friend objects to the
entertaining of voters and so on. My friend will remember the observations
-of the Simon Commission on this matter. If you have a too rigid law, then
the temptation is to evade that law. I do not suggest for A moment that
there should not be a very rigid electorallaw. But if you make that law too
rigid, and if there is no public opinion to see that that law is enforced, then
vou do not stop the evil, however much you may desire to stop it. What you
want i8 not so much a change in the electoral law as a change in public opinion.
I think some of the things which the electoral law recognises as corrupt, people
‘do not recognise as corrupt. That is the real difficulty. That is why the
«electoral lJaw cannot be enforced very striotly.

THE HoNOURABLE Rasa GHAZANFAR ALI KHAN : For instance ?

THE HoNxouraBLE MR. P. N. SAPRU: For instance, entertaining
voters. I think personally it is very wrong to entertain voters. But if you
talk to the average voter, vou will find that he has got a very different outlook
in this matter.

Tak HoNOURABLE Raja GHAZANFAR ALI KHAN : Naturally.

TaeE HoNoUrRABLE MR. P. N. SAPRU : Therefore, before you can en-
force your laws strictly, or before you can make your laws more rigid, in this
respect—I think the laws are already sufficiently strict—you want a strong
public opinion also, and you cannot have that strong public opinion until
you take steps to educate that public opinion, and so far as the education
of this public opinion is concerned, it is a task in which Government cannot
be of very great help. It is a task which we must perform ourselves. There-
fore, Sir, I find that I cannot give my support to the Resolution of Raja
-Ghazanfar Ali Khan in the form in which it has been placed before the House.

THE HoNoURABLE MR. V. V. KALIKAR (Central Provinces : General) :
Sir, 1 have listened with great attention to the Honourable Raja Ghazanfar
Ali Khan, but I am still in doubt whether I should support this Resolution.
I know it has been brought forward with the best of motives, but, on further
consideration, I think this Resolution is not needed at all. My grounds are
these. I am fully in accord with the views of my Honourable friend
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Mr. Sapru so far as the education of the electorato is concerned, and I agree
that no amount of public money should be wasted in distributing copies of
the Government of India Bill or getting them translated into the vernacular
and distributed to the large number of voters in India. I think that that mone
could be spent on more useful purposes. I do agree with Raja Ghazanfar Ali
Khan that the electorate should be educated. But I think it is the concern
of the various political parties to educate the voters and I think it should not
be left to Government to do it. As stated by the Honourable Mr. Sapru, we
should certainly not ask Government to allow their officers to take part in
politics and to educate the electorate.

With regard to ensuring that electoral rolls are properly prepared, I know
that complaints do crop up because the electoral rolls are not properly prepared
in various provinces. 1 know there are electoral rules—in my province there
are—saying that if any elector’s name is not in the roll, he has to apply to the
District Judge and get his name enrolled. If he fails in that, the fault is not
with the Government ; the fault is with the political party. I know that the
people who are entrusted with the task of preparing these electoral rolls are low
paid municipal clerks and officers. But then, this is not the proper place to
move & Resolution like this. If the electoral rolls of his province are not pro-

rly prepared I would suggest that he have this Resolution moved in the local
&uncﬂ and not in the Council of State.

Then I come to the part of his Resolution

“ to ensure that illiterate voters record their votes without the help of the polling
officer .

T do not know the practice of other provinces, but in my province for
election to the local Council we have coloured boxes for the different candidates

and from my experience as a member of the local Council there has never been

any difficulty. e voter has made up his mind befurehand for which candi-

date he will vote and he puts in his paper into the box of the candidate for-
whom he wants to vote. But if there have been difficulties in other provinces,

then still I do not think this is the place where he should move his Resolution.

Then I come to the fourth part and here I would remind my Honourable
friend of the Government of India Act of 1920, Act XXXIX 0f1920. I have
not heard the Government reply but I do not think they propose to repeal
various Acts and especially this Act when the future constitution comes
into force. And in this Act there is & provision dealing with false persona-
tion and corrupt practices. That Act is incorporated in the Indian Penal
Code and soctions 171D, 171E, 171F, and 171G clearly lay down the law in
regard to corruption and false personation. SoIdo not think there is any
need to appoint a committec and waste public money over this matter.
Therefore, Sir, I do not sce my way to supporting this Resolution.

THe HovourasiLe Six PHIROZE SETHNA (Bombay : Non-Muham-
madan) : * 8ir, objection has been raised by my Honourable friends Mr. Kalikar
and Mr. Sapru that this Resolution should not have been brought in this House.
It will be for the Government Member to say whether he considers the evils
referred to by the mover such that Government should take notice of them,
and if he does 8o decide then the Government of India in their turn should ask
the provincial Governments to remedy the state of affairs.

The Raja Sahib has divided his Resolution into four parts. I will dea¥
with (b), (c) and (d) first and then refer to (a). Asregards (b), that the electoral
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rolls are not properly prepared, I would like to say that my experience does not
oxtend to rural electorates. I only know the position in regard tv elections
in Bombay. As has been stated, municipal clerks are engagag for the purpose
of preparing these rolls. What do they do ? Suppose they go to a large block
of buildings where there are many offices. All that they do is to take down the
names of companies which they find on the signboards. That is all. But as
has very well been pointed out by Mr. Kalikar, it is the duty of the elector him-
self to see that his name is included. In Bombay the practice prevails, and
I suppose elsewhere alse, that the preliminary electoral roll is published and
‘intimation is given to the public by advertisement. It is for the public to find
out whether their own names or the names of the companies or agencies they
represent are duly entered or not. If they do not do so, they have no cause to
complain when they find on the day of the election that their names are not
entered in the municipal electoral roll. ‘

As regards (c), to ensure that illiterate voters record their votes without
the help of the pnlling officer, you, Sir, asked the mover as to what alternative
he would suggest and he referred to the case of Bombay. It is true that in
Bombay they do not use coloured boxes, but candidates are allowed to select
gigns or emblems. A man may choose an elephant, a book, a motor car or an
aeroplane or any thing else he likes as his emblem. But even then the question
arises, supposing a voter is entitled to give 12 votes in a particular ward, how
has he to divide them if he is illiterate ? In Bombay they give him a sheet,
-and supposing there are 12 votes then in that sheet there are 12 perforated slips.
If he wants to divide his votes the illiterate voter can tear off as many slips as
he likes for each candidate and throw them in the box or boxes of the candi-
dates represented by their respective emblems. That is the way in which
voting is done in Bombay.

As regards part (d), there has been any amount of personation in the Bombay
municipal elections which took place only four or five weeks ago. I will give
two or three instances which will interest Honourable Members of this House.
One prominent candidate, a medical man by the name of Dr. Saher thought
he might give his own votes in the afternoon, but when he went to the polling
-olerk he discovered that some one had personated him and signed his name on
the voting paper. - A second case was also that of another well known medical
candidate Dr. Meshiri. He too waited till the afternoon to record his own
vote, and he also found that he had been personated and by some one who could
not read or write because he had put his thumb impression on the voting
paper. Imagine a medical man, a member of the Corporation for many years
past, recording his vote by & thumb impression! But there was yet another
case which beats the first two I have mentioned. This was at the olection of
three years previous : a man eame up to the polling clerk and gave his name—
say that his name was A. B. The clerk turned up the list and found the name
A. B, but he was well aware that A. B. was the name of his own father and
who had died only ten days previous. The polling clerk said, “ Are you
A. B.?” and he said, ““ Yes, I am A. B.” So he took the paper from the
supposed voter after ho signed it and then put him up before the officer
in charge. It was proved that he had personated a man knowing that that
man had died ten days previously but never dreaming that he would apply
for the voting paper to a clerk who was a son of the deceased himself. That
sort of thing does happen too frequently. The Bombay municipality will
I hope appoint a committee to go into the matter and remedy the state of
affairs. And if the Government of India are satisfied that the position is
substantially as the mover has portrayed it, and I know these evils do exist,
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then it would be well for the Government of India to draw the attention of
provincial Governments to the state of affairs.

I now come to (a) in which it is said the electorate must be educated.
That, Sir, is the root of the evil. I know my friend Mr. S8apru and others will
disagree with me, but I think the biggest mistake has been to have so soon
extended the franchise to the extent to which it has been extended at this
stage. I know they would like to have adult franchise. If without adult
franchise you have the evils of the kind referred to by Raja Ghazanfar Ali
Khan, and which I endorse, how much more will be the evils when adult fran-
chise is introduced ? Therefore we should have proceeded in a better manner,
extending the franchise say by ten per cent. every five or ten years and during
the interval strive to increase literacy in the country. Until there is a far
larger percentage of literacy in India than at present we will have to put up
with these evils.

TeaE HoxoUrABLE MR. M. G. HALLETT (Home Secretary) : I do not
think it necessary to speak at any length on this Resolution. The arguments
of the mover have been criticized and counter arguments have been put
forward. The Resolution as it stands is I understand that the Governor
General shall appoint a committee. On that point, Sir, as far as 1 followed the
Honourable Member'’s speech, not a single word was said. He went on to deal
with parts (a), (b), (c) and (d), but there was not an argument to suggest that a
committee was the best remedy for these evils, if they really exist. If this
Resolution bad been that the Government of India should take steps, I would
readily have accepted it. As it is, there is the suggestion that there should be
a committee and I certainly am not prepared to accept it. A committee on
these matters will in fact be entirely useless. Committees are, we know,
very often appointed in order to shelve matters. These are urgent problems
which have got to be dealt with quickly and, as I shall explain later, are being
dealt with very satisfactorily by provincial Governments. The matter is
really one of provincial concern, as has been urged by one of the speakers, and
necessary action is being taken by the provinces. They are preparing for the
first election under the new constitution. We do not know when the Bill
will become law, but we know that in any case there will be plenty of work
to be done in the short time between the Bill becoming law and the actual
introduction of the constitution and we do not want to have that delayed by
an entirely unnecessary committee at the centre. Those are my arguments
against the committee.

As regards the other points, the four specific points which have been raised,
we and local Governments «re taking up and considering all the points which
are referred to in the Resolution. On the question of educating the electorate,
there appears to be some difference of opinion as to whether this should be done
by the Government or by the political parties. As Sir Phiroze Sethna has
pointed out, it is essential that the electorate should become educated, but
the great difficulty I feel is that during the last ten years under the present
constitution when the eléctive system has been in force on a fairly wide scale,
parties and representatives of constituencies have done extremely little to
educate the electorate during this period. They have visited their consti-
tuencies for a few days or for a few weeks just before the election. They do
not keep in touch with the constituencies for the greater part of the time they
are members of legislative bodies and practically have.done nothing to educate
them. That being so, it is essential that Government should do something

vin this matter, when you have got a new system coming into force, when yon
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want to make the new system a success, you must let people know exactly
what that system is. I quite agree that to translate this Bill and distribute it
broadcast would do no good at all ; the villagers would not understand half of -
it ; but what we have done—what I think is desirable—is that documents such
as the Memorandum which was published at the time when the Bill was intro-
duced in the House of Commons, should be distributed widely ; that has I
think already been done ; if it has not been distributed, I will see that it is.
distributed, because that gives a very clear and intelligible account to the
ordinary villager. Local Governments are doing a lot in this respect to
explain the provisions of the whole constitution, and 1 have got numerous
examples here of what has been done. I need not weary the House by repeat-
ing them. More no doubt will be done in the future, if the need arises when-
the Bill has finally been passed. But I agree with Mr. Sapru that we are-
treading on delicate groun(gJ because we are accused, if we go too far, of inter-
fering in politics ; but in spite of this I think it is our duty to see that the oon-
stitution is fully explained to the people who will have to work that constitution,
and to the voters in the villages.

I pass on to the second point, the preparation of the electoral rolls. That
is entirely a matter for the provinces. It is no doubt a difficult task. We
have to employ low paid clerks or subordinate revenue authorities. We cannot
employ higher paid staff, because the cost of the elections which is already very
high would become very prohibitive. It is a froblem which is being dealt
with by Reforms Officers in the provinces and I may inform the House that
in the course of the next few days the Reforms Commissioner, Sir
James Dunnett, is having a meeting here of the Reforms Officers for
the various provinces with a view to discuss all the practical difficulties.
that are likely to arise at the first elections. That I think meets the Honourable
Member’s point to a large extent. They are pooling their opinions and trying
to find out what difficulties they anticipate and what solution they can find
for the various problems.

As regards the third point, much has been said on that. The whole-
matter was thoroughly dealt with by the Lothian Committee when they were:
out here. I remember I was in charge of a district then and they came to my
district and we held a sham election. We showed exactly how we ran the
election. In Bihar we had adopted the system of coloured boxes, which is in
force in the Central Provinces also, and the Lothian Committee in the Appendix
to their report have advocated the system of coloured boxes or possibly-
coloured symbols in preference to the Punjab system of polling ofticers making
& mark on the ballot paper. The whole matter has been fully dealt with
by that Committee. They consulted public opinion; they saw what was
actually done; they saw what the difficulties were and this was their con-
sidered recommendation. 1 have no doubt the Punjab Government have
considered this and if they have not accepted it there must be some valid
reason for their refusal to do so.

Finally, as regards personation and corruit practices, that again is largely
a matter for the people themselves, and for the candidates themselves, to see
that they do not set a bad example in the matter. It is referred to by the
Joint Select Committee in their Report ; they fully recognised the dangers.
This again is a matter in which, if anything can be done by Government, local
Governments will no doubt take such action that they consider snitable. I
have no doubt the question whether a limit should be put on election expenses
bas been considered. I do not know how that stands. That of course is an
important question bearing on the question of corrupt practices.
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I think, Sir, I have said enough to show that the Government are dealing
with these questions as far as they arise and that there is no need for us to do
any more, and in particular there ia no need to appoint a committee. I trust,
Sir, that in view of the explanation that I have given to the Honourable Raja
‘Sahib and in view of a certain amount of opposition which he has provoked
from other parts of the House, he will be content to withdraw his Resolution.

TaE HoNoUrABLE Rasa GHAZANFAR ALI KHAN: Sir, I am really
very glad that the Honourable Home Secretary has shown a more sympathetio
attitude towards my Resolution than some of my friends of the Progressive
Party. But before I tell you what I am going to do with regard to my Reso-
lution, I would like to answer some of the criticisms made by my Honourable
friend Mr. Sapru. I must admit that I was unable to follow the logic contained
in Mr. Sapru’s speech. He admitted one thing in one breath and contradic-
ted it in another. He said that it should be the duty of the voters to go and see
that their names are properly entered on the electoral roll when the roll is
prepared and notice of one month is given to the public to correct it. On
the other hand, he said his own name was entirely wrong. Sir, I am not
prepared to believe that an average voter in India is more intelligent than Mr.
g:.;m and if my Honourable friend Mr. Sapru himself who was a candidate
for the Council of State did not take the trouble of going and seeing that the
electoral rolls are properly prepared, how does he expect an ordinary voter
will do that ? It is all very well to say that we can do everything ourselves,
our political parties should do that, why should we ask Government to do it ?
But I ask him when he admits and says in his speech himself that there are
no political secretariats, that parties are not well organised, that they have no
system, no machinery, why should he hesitate in asking Government to use
such legitimate methods which are essential to educate the electorate. I
really do not understand the opposition coming from the members of the
Progressive Party. It is no use indulging in these high slogans that it is the
duty of the political parties and all that. There are backward communities,
sach as the Harijans. They are being allotted quite a large number of
seats. May I ask my Honourable friends of the Progressive Party whether
they are educated ?

Tae HoNouraBLE MR. P. N. SAPRU: We never made it a party
question.

TeE HoXoUuraBLE Raja GHAZANFAR ALI KHAN: When I say
members of the Progressive Party, I do not mean the party. But I was
surprised at the attitude shown by my Honourable friends on the right. When
I look at their attitude I feel like pressing my Resolution to the vote. On the
.other hand when I see the attitude of the Government, I feel that it would be
unreasonable on my part to press the Resolution any further.

THE HoNouraBLE MR. HOSSAIN IMAM : Second thoughts are best !

Tre HoNoURABLE Rasa GHAZANFAR ALI KHAN: Thank you very
much. I would request the Government to acoept the Resolution and I
would: just change it in accordance with the wishes of the Home Secretary.

Tee HonNouBABLE THE PRESIDENT : Order, order. I cannot allow
you to make any alteration in the Resolution at this stage.
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TaE HONOURABLE RaJa GHAZANFAR ALI KHAN : Well, Sir, as no
alterations can be allowed at this stage, therefore I have no hesitation in asking
the House to give me leave to withdraw the Resolution in the earnest hope
that the Government will not attach very great importance to those irrespo
sible statements made by some Honourable Members who say that the
Government should sit tight.

Tae HoNouraBLE'ME. P. N. SAPRU : I object to the word * irrespon-
sible.”

Tag HoNOURABLE RaJa GHAZANFAR ALI KHAN: I think, Sir,
it is perfeotly legitimate and even when I say that an Honourable Member is
‘making a statement which a responsible man would not do, I think I am per-
fectly within my rights, because this is my conviction that the statement made
on this question was made in the most irresponsible way. As I have already
-explained, I feel it is the duty of the Government to take ste;ils to see that the
-electorate are educated. By that I do not mean that they should be trained
‘to vote for a particular candidate. What I said was that all important doou-
ments such as the Joint Parliamentary Committee’s Report, the Railway
Statutory Commission’s Report, and so forth, should be translated into various
lamguages and distributed. Now, anybody who says that this is a duty which
should not be done by the Government but should be left to the political par-
4ies, unorganised as they are, I have no hesitation in saying, he is talking irres.
ponsibly. Therefore, Sir, I would request the Government to do their own
duty of observing serupulous non-interference at elections, but educating the
voters and seeing that they do not depend entirely on these wonderful political
parties to get the electoral rolls properly prepared. This will have to be done
by the Government itself.

Tae HoNourABLE M. HOSSAIN IMAM : On a point of order, Sir. We
would like your ruling whether it is parliamentary for an Honourable Member
to call other Honourable Members names. He may stigmatise a statement
a8 irresponsible or anything he likes but to call a person irresponsible is,
T think not parliamentary and I would ask you to request the Honourable
Member to withdraw that.

Tare HoNOURABLE RaJA GHAZANFAR ALI KHAN: Sir, on a point
of personal explanation. I never said ‘ irresponsible person ”’; I said * irres-
ponsible statement ”’, and I would challenge my Honourable friend to say that
this word is not perfectly parliamentary.

Tre HoNourABLE THE PRESIDENT : As my ruling is sought on this
question, I must point out that I do not see anything objectionable in the
words “ irresponsible statements . That expression has been used in the
House of Commons by more eminent statesmen than this House possesses.
But I must also correct and bring to the notice of the Honourable Mr. Sapru
that the Honourable Member did not, so far as I heard him, speak of * irres-
‘ponsible persons ”’ but “ irresponsible statements .

The Resolution* was, by leave of the Council, withdrawn.

OloeThe Council then adjourned for Lunch till a Quarter to Three of the
k.

*Vide page 357, ante.



~ The Council re-assembled after Lunch at a Quarter to Three of the Clock,.
the Honourable the President, in the Chair.

RESOLUTION RE ACCOMMODATION IN THE WESTERN COURT
FOR MEMBERS OF THE LEGISLATURE.

Tae HonovraBLE Sik PHIROZE SETHNA (Bombay: Non-Muham-
madan) : Mr. President, I beg to move : ’

“ That this Council recommends to the Governor General in Council that acoommee
dation in the Western Court, New Delhi, during the sittings of the (ouncil of State and
the Legislative Assembly be offcred in the first instance to Members of the Legitlature
who live in European style .

8ir, my object in bringing forward this Resolution is to draw the pointed

attention of Government to what some of us consider a legitimate grievance.
When Government moved to New Delhi, it beoame necessary to construct
buildings for their different requirements. One of such requirements was to
provide accommodation for Members of the two Houses when they came hers
to attend a session of the Legislature. With this object in view, they erected
two big blocks of buildings facing one another, called respectively the Western
Hostel and the Eastern Hostel. The Eastern Hostel was mednt for Membeérs
who live in the orthodox style and the Western for those who live in Europsan
style. After a time, those who live in the orthodox style did not care for the
-Eastern Hostel because it looked more like a hotel and they preferred to have
separate cooking arrangements for each Member. When therefore mote-
detached bungalows were available, they were given to orthodox Members and
the Eastern Hostel was converted to another purpose, nainely, to locate the
Central Telegraph Office, and I believe the upper floors are reserved as resi-
dences for some of the officers of that department.

The Western Hostel continued to be used for Members of the Legislature-
who lived in European style. So far as I remember, it was originally restricted
only to Members of the Legislature, but later on, some officials were also given
accommodation in that building. I would like to mention what the accom.
modation is in the Western Hostel, which however is now known as the Wes-
tern Court. There are 70 rooms in all, 58 single rooms and 12 double rooms,
80 that there would be 70 tenements altogether, if I might call them by that
name. Some of these single rooms were later on converted into double room:
quarters ; that is to say, two single rooms were made into a double quarter,
one room being given for a bed room and the other for a sitting room. Thus,
the total number of 70 tenements was reduced to 58, namely, 23 double:
quarters and 35 single quarters. I will now inform the House how these
58 tenements are allocated. The Members of the Council of State are allo-
cated only three, one double quarter and two single quarters. Members of the-
Assembly are allocated 31 quarters, 10 double and 21 single. That still leayes.
12 double room and 12 single room quarters. These are all given to officials.
Not only do they get these 24 quarters, but perhaps they have the pick of the:
rooms because they occupy quarters in the Western Court when they return
from Simla and consequently long before Members of the Legislature arriye
here. I have no objection to o!%cials being given quarters in the Western
Court provided that the demands made by Members of the Legislature
themselves are first acceded to. ' : "

I will now take the case of Members of the Council of State. According
to Circular No. 1 issued on the 8th January of this year, we were allotted eight

( 368 )
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sets of quarters at Metcaife House, Delhi, and two single and one doublg quar-
ter in the Western Court, New Delhi, and these are meant for Members who
live in European style. Now, Mr. President, the Honourable Members know
that Metcalie House is at a distance of nearly six miles or more from the
sphere of our labours, namely, New Delhi and particularly the Council House.
It means a drive of anything from 15 to 20 minutes each way, and one may
have to go there twice, and sometimes three times a day. It certainly involves
very considerable loss of time. What we, Members of the Coouncil of State,
would like is to be within proximity of our colleagues, both of this House and
of the other, and to live in New Delhi so that we can meet the officials as often
‘a8 possible, which is necessary, and also to go to the Librery for referance and
other purpores. Therefore, their asking us to stay at Metcalfe House is a
serious inconvenience. But more than that, Mr. President, in the Circular
.No. I of 8th January, whilst offering us eight sets of quarters at Metcalfe
House, paragraph 9 (b) says :

‘ that no arrangements for catering at Metcalfe House have been made this year and

Members desiring accommodation there will be under the necessity of making their own
arrangements for messing, namely, by arranging to take their meals at Alipore Honse.
Facilities for cooking have not been provided ™.
Fanoy the idea of asking Members to live in Metcalfe House and trudge a dis-
tance of half a mile or more three times a day for their meals! I wonder who
was the official whose brilliant idea it was to offer us eight sets of quarters there
and at the same time tell us that there are no catering arrangements. Surely
if that was so, they could very easily have provided us with more accommoda-
tion in the Western Court. But it is no use crying over the past. My Resolu-
tion is in regard to the future. I certainly think that we are entitled to first
preference, for as far as I know and remember, these blocks were meant exc¢lu-
sively for the Members of the central Legislature. There is no reason why we
should be asked to go to Metcalfe House and these quarters be given to
officials. Officials oxﬁy require to come in the morning to their offices in New
Delhi and go back in the evening. That is not the case with us and we should
ocertainly be provided with acoommodation here.

There is another ocomplaint, to. which however I do not attach much
importance. 1 understand that whilst there are 70 servants’ quarters only
80 or less are allotted to Members of the Legislature. Similarly, the better
class garages also are not given to Members of the Legislature but reserved for
officials. This is another grievance.

All therefore that I want the Government to do is to see that a mistake
such as this, namely, of offering us quarters at Metcalfe House when there are
no catering arrangements there is not repeated, and, more than that, to see
that quarters in Metcalfe House are no longer offered to us but only quarters
in the Western Court.

Tae HoNOURABLE DiwaN BaHADUR G. NARAYANASWAMI CHETTY
(Madras : Non-Muhammadan): While agreeing with my friend Sir Phiroze
Sethna in all that he has said in commending his Resolution to the acceptance
of the House, I would also like to draw attention to another grievance. Last
month I had to attend a meeting of the Imperial Council of Agricultural Re-
search. I wrote to the Estate Department for my accommodation in New
Delhi for two days, asking them to give me a room. 1 got a reply the da
Pprevious to starting on my journey. stating that no accommodation was avail-
able for those two days. You will see from that, Sir, that we are unable to
get accommodation in Delhi even when we come here on Government business

-to attend meetings summoned by a Government department. I say that

02 .
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we should be given a place to stay in during our attendance at meetings hére.
In this case T got the intimation that no accommodation was available only
the day before I had to leave, and 1 had to telegraph to a friend of mine to
put me up. That is an inconvenience we feel. Surely Government could
set apart some rooms for such contingencies but we are denied even that.
Therefore I would also add to what my friend has said, that accommodation
must bo given to Members who come to Delhi on Government business.

TaHE HoNourasrLE Sik DAVID DEVADOSS (Nominated Indian Chris.
tians) : I have much pleasure in supporting this Resolution. I will onl
add that so far as the Council of State is concerned I believe we are worse o
than the other House. There are only two of what are called single quarters
and only one married quarter. Last year I tried to get married quarters and
at the last moment, two or three weeks after they had got' my letter, I got a
telegram, * No. 1 Metcalfe House available. Will you take it ?*’ I said, ‘ Hob-
son’s choice. Yes”. Well, I had to be in Metcalfe House for three months
with my wife and child, and you know, Sir, how far away it is. The result
was that the two of us had to go back home about the beginning of May burn-
ing with fever. So I think that those who are prepared to live in English
style and conform to the ways of the Western Court ought to be provided
with sufficient accommodation there. I have much pleasure in supporting

this Resolution.

THE HoxouraBLE Mr. D. G. MITCHELL (Industries and Labour Secre-
tary) : Sir, I must begin by expressing my great regret that the Honourable
mover and other Honourable Members of this House have been incommoded
in this matter of accommodation in New Delhi. Having been myself a home-
less official of the Government of India for several years, I am in a position
fully to sympathise with the Honourable Member in not being able to find
accommodation for a few days in the hostelry of his choice. He has made
out that Government is rather stony-hearted. That is really not so, and in
order to persuade the House that Government has been doing its best I would
supplement the history given by the Honourable Sir Phiroze Sethna.

As he said, in 1920 the Western Hostel, as it was then called, was built
for the accommodation of Members of the central Legislature. A few years
later, in 1924, the leasc of Curzon House lapsed and a large number of officials
were rendered homeless. Government approached the Legislative Depart-
ment, which at that time administered the Western Hostel, and asked if it
was possible to arrange for the accommodation of some of these officials in
the Western Hostel. A review was taken of the case and it was found that
out of 70 quarters, in the year 1922, 21 were occupied by Members of the central
Legislature ; in 1923, 20 quarters were occupied ; in 1924, 27 quarters were
occupied. So Government decided that out of & total number of 70 quarters,
25 single quarters and 10 double quarters, that is, 35 quarters in all, should be
reserved for Members of the Legislature, whose maximum demand up to that
time had been 27. The rest of the accommodation was then made available
for officials. In 1927, in connection with the proposal to sell the Western
"Hostel to a hotel company, the whole question of the accommodation in the
Westorn Hostel was re-examined and the case was referred to a Joint Commit-
tee of both Houses. They reviewed the whole position and they confirmed
the arrangements which were made in 1924. Sincs then there have been
certain re-arrangements in the accommodation and particular quarters have
been allotted to the Council of State and particular quarters to Members of
the Legislative Assembly. At the present moment I understand the position
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is not quite as stated by the Honourable Member. The present position is
that there are now 24 single quarters available for Members of the Legislature
and 11 double quarters, and 34 single and one double for officials of the
Government of India. This accommodation is allotted according to a fixed

. There is no question of an official coming up first and booking the best
accommodation. Certain rooms are set aside for Members of the Legislature
and oertain rooms are set aside for officials, the one set is just as good as the
other ; and the same remarks apply to the garages. The Honourable Member
has perhaps obtained a garage which is not one of the best but it does not
follow that the officials keep the best garages. I assure the Honourable Mem-
ber that is not so. .

In the present year there were 39 applications from Members of the Legis-
lature for 35 quarters allotted to them, and there were 48 applications from
officials for 85 quarters. I would draw the Honourable Member’s attention
to the fact that, though it is very regrettable that Members of the central
Legislaturé should be inconvenienced, officials themselves are inconvenienced
to a much greater extent. They are required to live in Delhi for six months,
whereas the Members of the Legislature at the outside come up here for two
months. The Honourable mover of the Resolution himself, for instance, in
1930 did not appear at all. In 1931 I gather he was in attendance for four
days ; in 1932 for five days ; in 1933 for two days ; in 1934 for two days. I
hope he will give us the honour of staying a little longer this session. As re-
gards Metcalfe House, I fully admit the inconvenience caused to Honourable
Members, but we did our best to get a caterer ; but the thing is in such a small
acale that no caterer will take it up. We will do our best next year and try
to have a caterer there to meet the convenience of Honourable Members.

Tae HoxouvraBLE Sik PHIROZE SETHNA : We do not want to go to
Metcalfe House. We prefer to be in the Western Court if Government can
provide accommodation for us there.

Tur HoNoURABLE MR. D. G. MITCHELL : I shall come to that. But
I would suggest to the Honourable Member that he should not press this too
far. It is hardly a practical proposition to allot
quarters to officials on the condition that thcy may
be turned out for two days at a time or even five days at a time during their
stay. The chances are that officials will not take them up as permanent re-
sidences, and in that case the caterer will not be able to provide convenicnces
for Members on the scale and for the reasonable figure at which he now does.
To turn out officials entirely or to make them subject to eviction at any mo-
ment would certainly have the result of making these quarters more cxpen-
sive for Members of the central Legislature. The Honourable Member must
remember that officials stay there for six months, and the caterer makes a
steady income out of them. I must also rcmind the Honourable Member,
though it is an argument which I advence with diffidence, that the official
pays rent to Government for six months and the legislator in some cases for
a few days. However, I can hold out a ray of hope to the Honourable Member.
As he knows, we are now carrying on with the capital project in New Delhi
and are building bungalows. We intend during the ensuing six months to
build another 21 officers’ bungalows, which will be ready for occupation next
oold weather. That, in all likelihood will have some effect on the demand
by officials for quarters in the Western Court. If that is so, then Government
will certainly reconsider the position and see if it is possible to allot more quar-
ters for Members of the central Legislature ; and then I hope my Honourable
friend will find a mice little suite ready waiting for him when he pays us the
honour of one of his fleeting visits.

3-5 p. M.
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Tae HoNoUvraBLE Sir PHIROZE SETHNA: T am obliged to the
Honourable Mr. Mitchell for the reply he has given, but it is more or less
8 defence in regard to giving so many rooms to officials. My point is that
even though officials stay for six months at a stretch and we are here only
for a few days or weeks, surely our convenience has to be studied and the more -
80 because this block was originally intended for Members living in European
style. Ilearnt from him that a committée was appointed in 1924 and I think
he said another in 1927 and that these committees allotted certain rooms to -
officials and the rest to the Members of the Legislature. But ciroumstances
have now altered and Members prefer to stay in the Western Court for the '
reagons I have stated and do not want to go as far as Metcalfe Houss. -
Why then force them to go to Metoalfe House. You can very easily ask
officials to go to Metcalfe House and that will not. cause them the great
inconvenience it causes to Members of the Legislature. I am assured
that 21 more bungalows are going to be put up and they will be ready .
before the next cold weather. Ag the Honourable Mr. Mitchell has proe
mised that Government will reconsider the matter and offer perhaps more
accommodation to Members of the Legislature in the Western Court, I will
not press my Resolution.

The Honourable Member referred to my presence in the House during
the last few years and gave the number of days that I was here in each of those
years. The Honourable Member surely knows that I cannot be at two places
at the same time. My absence from India during most of the time that he
referred to on the Round Table Conference or the Joint Select Committee
work was perhape responsible for my presence in the Council being for a
limited number of days but I will readily admit that, because there is vory
little work to do in the Council of State, I cannot afford to stay here doing
nothing and that is why I am not here at a stretch but run up whongvct
necéssary. At the same time I would like to remind my Honourable friend
that T would not refuse to pay the rent for the full season, whether 1 stay for
two days or two weeks during the session. The Honmourable Mr. Mitchell’s
argument therefore will not avail.

On the assurance which my Honourable friend has given that Govern-
ment will reconsider the position when these 21 new bungalows are compléted
before the next cold weather, I do not press my Resolution.

The Resolution* was, by leave of the Council, withdrawn.

RESOLUTION RE LEGISLATION FOR THE COMPULSORY MIXING
OF ALCOHOL IN MOTOR SPIRIT.

. Tas HoNoumasrx Rar Bamapve Lats MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan) : Sir, 1 beg
to move :

“ This Council racommanda to the Governor General in Council to introduce legislabion

40 make it obligatory to mix a certain percentage of aloohol in motor spirits and to permit
suger fsutor,:’ec, specially those working on co-operative lines, to manufacture aloohol oub

*Vile page 368, ante.
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Sir, as the Resolution stands, it has got several advantages and objects and
Y.think it would be better if I described the objects underlying the Resolution
a4 the very outsel before I go into ite details. Sir, the first object of the
Resolution is to. utilise the enormous production of molasses on account of the
recent increase of sugar factories. Secondly, Sir, the object of the Resolution
‘is to bring down the cost of the manufacture of sugar, so that it may be able
‘to compste with foreign sugar. The third object of the Resolution is to

lower the pricc of petrol which is enormously consumed in India and for

‘which the provinces in the mnorthern and central parts of India have to
pay much more than the presideney provinces on account of the heavy
railway freight. And lastly, Sir, if my Resolution is accepted, it will help to
a certain extent, if not much, in solving the problem of unemployment
betause a large number of persons will be employed in the manufacture of
alcohol out of molasses. o

. 8ir, the question of molasses in Indis, was very insignificant before 1830
‘When there were about 25 factories which were manufacturing white sugar
and India on the other hand had to import enormous quantities of molasges
from Java and other foreign countries. Since the development of the sugar
industry and the opening of so many factories in India, their position has
Rtpgether changed. Now, Sir, I will just show what is the position at present
80 far as the production of molasses is concerned. Sir, the total production of
;molasses in 1%29-,30 was 248,202 tons. In 1930-31 it was 268,945 tons, in
1931-32 it was 341,350 tons, in 1932-33 it was expected to be 420,000 tons,
and in 1933-34 about 500,000 tons. So, Sir, we find that the production of
‘molasses is being increased year by year on account of these factories.
What is the result ? The result is, Sir, that the factories have to spend
something out of their own pockets to throw away these molasses. There are
ntany factories, T know, 8ir, which do not find ways how to throw it away and
they have to wait for the rainy season when these molasses may be washed

away.

. Bir, when the Tariff Board fixed a certain import duty and found out the
Tair selling price of sugar in India it.considered that the price of molasses would
be about Rs. 1-8-0 per maund. But what we do find .is that at present the
‘molassos fetch no price at all. With your . permission, Sir, I will place certain
faets .aboub the price of molasses before the House. In 1931 the price was
Ra. 1-8-0 .per maund ; in 1932 it . came down to ten annas per maund :
iin 1933 it further went down to. four annas a maund ; and since 1934 it has
practically fetched no price at.all: So this national product of India is heing
wasted away at present. We all know, Sir, that in previous years India had
‘ta.import molasses from Java in great quantities. In 1930-31 the molasses
‘imparted into India was to the value of Rs. 42,63,995, in' 1931.32 .it was
Rs.:15,82,250, in 1932-33 it came down to Rs. 10,866,648, and:after that India
.itself had an abundance of molasses and did not require to import any more.

Sir, molasgses can be utilised in many ways. But we have to see what
‘id the best and most profitable way in which it can be utilised. I know, Sir,
that it can be utilised for manufacturing methylated spirits, for cattle food,
for fertilising land, for road surfacing, for cheap confectionery, as aloohol to
‘be mixed with petrol for motors. But all these things which?have described
‘just now are not suited to India. It is not likely that for some years to come
it cansbe utiliged ift the quantitiesin which it is being prodyced by these sugar
factories in Indis nowadays. The best andmost profitable solution at present
is that alcohol should be manufactured ‘cut of the molasses and a certain
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peroentage of it should be compulsorily mixed with petrol. 8ir, this is not a-
new idea that I am placing before this House. In foreign countries they have-
made experiments and found its utility. The value of aleohol as fuel for:
internal combustion engines has been recognised in various ocountries, for
example, France, Germany and America. 8ir, I will just refer to the Report-
of the Imperial Sugarcane Research Conference, London, of 1931. In that-
Conferencu, what they said of molasses was that :

_*‘ molsases is the cheapest raw material in common use f¢r the production of alcohol:
for industrial purposes, the price being governed by thesupply and demand .

That is the conclusion which this Research Conference in London arrived at.
in 1931. Sir, with your permission, I will place before the House a few of the.
advantages that would ensue if alcohol prepared out of molasses is mixed with

petrol. These advantages are as follows: Alcohol does not produce violent

explosions such as gasoline and other motor spirits produce. As a result the

motor runs smoothly, thus reducing the amount of wear and tear. As alcohol’
generates less heat in the combustion process, it needs less water for cooling..
Alcohol is less disagreeable to work with and the danger of poisoning due toan
inadequate supply of air does not exist when alcohol is used in an engine in &

closed place. If the manufacturers of alcohol can succeed in getting the:
Government of India to abolish the use of costly denaturants and substitute

less costly ones for them such as petroleum and gasoline for motor alcohol’
and exempt alcohol from any excise duty as on petrol, the immediate success

of cilshe industry would be assured, and it can compete safely with the petroleum:
industry.

Sir, these are a few of the advantages that can be secured by the use of
alcohol, and on account of this the question has been taken up, not by one but.
by a number of foreign countries, and what we find, Sir, is that in Australia
a mixture of 17 per cent. alcohol and 83 per cent. petrol is used on a small
soale and legislation is contemplated ; in Austria the law provides that mixing
shall be compulsory if the (duty paid) price of petrol exceeds the price of
alcohol ; in Brazil petrol companies are required by law to purchase power:
alcohol equivalent to five per cent. of their petrol imports, in Czechoslovakia
the addition of 20—25 per cent. of alcohol to motor fuel is compulsory and 98}
per cent. of the petrol sold is this mixture; in France importers: of petrol are:
under a legal obligation to take from Government a quantity of alcohol equi-
valent to eight to ten per cemt. of their petrol imports ; in Germany the oil
importers and indigerous producers are required to purchase from the-
alcohol monopoly of power alcohol corresponding to 10 per cent. by weight of
their imports of petrol; in Greece it is proposed to standardise a mixture of 78-
per cent. petrol with 22 per cent. alcohol but also to permit the use of unmixed-
petrol ; in Hungary petrol over 735 8. G. must be mixed with 20 per cent..
alcohol ; in Italy a definite allocation of the total production of industrial
alcohol is made to the motor industry—at present 2} million gallons which is
less than three per cent. of the total consumption of motor spirit, in Sweden
there is no legal regulation but power alcohol is free of all duty, the mixture.
used being 256 : 75. .

So, Sir, it is not one or two countries, but we find almost all European.
countries are using aloohol in mixing with petrol and I have therefore brought.
this Resolution forward to request the Government that they also may b
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pleased to make legislation by which, in whatever percentage their experi-
ments direot, they may use alcohol in mixture with petrol. The consumption.
of petrol in this country is also growing year after year. It was as follows :.

Miilion

gallons.
-1926-27 . . . . . . . . 36-3
1927.28 . . . . . . . . . 48-6-
1928.29 - . . . . . . . . . 61-2
1929-30 . . . . . . . . 79+2
1930-3) . . . . . . . 79-4
1031-32 . . . . : . . . . 755

So much petrol is being used in this country.. So far as the United Brovinoces,
the Punjab and Bihar and Orissa are concerned, they have to pay a higher price
than the other provinces on account of the railway freight, The consump-
tion of these three principal sugar-producing provinces is not less than 13 million
gallons of petrol. If Government undertake such legislation and alcohol is-
mixed in these provinces, they will be saved the enormous railway freight.
which they now pay and the cost of petrol there will also be reduced. I am
aware that in 1933 the Sugar Committee of the Imperial Council of Agricultural
Research set up a scheme under which two distilleries, one at Cawnpore and-
the other perhaps at Amritsar began to try experiments about the manufac-
ture of alcohol out of molasses. More than a year has passed. I do not know to-
what conclusion they have come. I certainly want that the experiment should
first be made and then Government may come to a final conclusion as to
what percentage of alcohol would be suitable for mixing with petrol according
to the conditions in this country. I therefore commend my Resolution to
this House and the Government for the advantages that I have just described..

With these words, Sir, I move my Resolution.

Tae HoNoUuraBLE Mr. E. MILLER (Bombay Chamber of Commerce) :
Sir, I have listened most carefully to the Honourable the mover of this Resolu-
tion but regret that he has failed to convince me that there is any reason why-
the Government of India should introduce legislation for the compulsory
mixing of alcohol in motor spirit.

A very large proportion of motor spirit consumed in India is indigenous-
and equal in every respect to motor spirit produced in other parts of the world:
and it requires no improvemeént by the addition of alcohol, so why should this-.
be made compulsory by legislation, particularly as there is some doubt as to
whether the admixture would prove satisfactory during the monsoon months
owing to the possibility of the alcohol attracting additional moisture. In
places where extreme humidity prevails the tendency of the alcohol to absorb
water would make such a mixture wnsuitable for transport and :storage in
bulk, while handling in sealed packages to airy extent would again add to the-

There are also other grave practical difficulties in the proposal which need
very careful consideration before any legislation of the kind suggested should
be supported. One is that the production of alcohol in India is concentrated
in certain areas and the freight incurred on carriage to some of the mixing
points would add considerably to the cost of the petrol when marketed. .
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It has been suggested that legislation should require the mixture of alaohal
with petrol in India because such legislation exists in other countries such as
Franoce but I would point out that there is no analogy between India and these
-other countries in this respect. The countries where the production of indi-
genous power alcohol is subsidised or encouraged by Government have no
indigenous petroleum industry such as exists in India. Even in these countries
it is not an economic proposition, but there may be reasons in these countries
why it should be encouraged and subsidised.

Now there is the other side of this proposal to bé considered in regard to

: the source from which this alcohol is to be obtained. I do not think there can

"be any insuperable difficulty in obtaining Government sanction to manufac-

~fure alcohol out of molasses beyond possibly obtaining a license from the pro-

vincial Government concerned and if sugar factories want to manufacture
-adeohol in this way there should be no serious obstacle in their way.

_ The real difficulty for the factories is how to dispose of their molasses,

- which owing to the rapid development of the sugar industry in various parts of

India, now amount to a considerable figure, somewhere I think in the neigh-
- bourhood of 300,000 to 400,000 tons per annum.

. In the days when the sugar industry was in its infancy, there were various
+industrial outlets. which. could deal with the residual mo{;sses but now that
. sugar is being manufactured in such large quantities, not only is the disposal of

this bye-product a problem, but it is only right that every avenue should be
~explored with a view to asocertaining the most useful manner in which this can
.be. utilised. I think this has been discovered, due to the falling off of the
‘production of sugar in Java, mainly owing to the development of the sugar
.ipdustry in India. This has naturally led to a considerable contraction in the
- swpply of molasses in Java and I think there is every reason to believe that in
. consequence a certain world-wide organisation which used to make large
.purchases of molasses in Java will turn to this country for some of their require-
.ments. What therefore is Java’s loss will prove to be India’s gain if this
~qpportunity is seized of meeting this demand promptly and I shall not be
.syrprised to hear that it will arise atno very distant date. I understand
that the gquantity required will be certainly not less than 200,000 tons per
apnum and it is likely to be far in excess of this figure. If this transfer
of demand materialises the sugar manufacturers will be relieved of all
further trouble for there will be no need to continue investigating the
possibilities of marketing alcohol obtained from this source. Even if
production of alcohol from molasses proved to be a practicable commercial
proposition, it would entail considerable capital expenditure and the
scheme would take years to develop whereas the purchase of all surplus
molasses by the organisation mentioned can be put into full working
- operation within a period of a few months at little or no expense to the sellors
.or to Government.

.+ 1 think Honourable Members will gppreciate from what I have said that
the proposals contained in this Resolution require: very careful conaideration
.and there certainly seems no justification for Government to be asked .tp
lpgislate at this stage. So long as a quick, easy and reasonably remunerative
-sidrket can be found for the surplus molasses and so long as we have adequate
;r&pﬁgz of indigenous petrol at hand, just so long is there no justification for
. Iaunching out on a scheme which will probably require a subsidy from: Govern-
avent and the success of which is most uncertain. '

8ir, I oppose the Resolution. o
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*Tue HoNoURABLE Sarpar BUTA SINGH (Punjab: 8ikh): Sir, I
have great pleasure in supporting the Resolution moved by the Honourable
Rai Bahadur Lala Matﬁum Prasad Mehrotra. Molasses are now a waste
product and in all countries the only way to turn it into a useful article is to
make power alcohol out of it. The Sugar Committee appointed by the Imperial
‘Council of Agricultural Research shows how this has been done in other parts
-of the world, and there is no reason why we should not menufacture power:
alcohol in India and follow the example of these advanced countries, in
compelling the use of alcohol with petrol for all power purposes.

I therefore gladly Support the Resolution.

TreE HoNOURABLE KHAN BAHADUR DR. Sik NASARVANJI CHOKSY
(Bombay : Nominated Non-Official) : Sir, I believe that the number of sugar
factories will increase to 175 in the course of the present year, and naturally
the amount of molasses, as my Honourable friend has told us, is bound to
increase. The various ways in which molasses can be utilised have been
amply described by Mr. Gandhi, the Secretary of the All-India Sugar Manu-
facturers Association. He has shown us that there are other articles than,
aleohol which can be produced. One of the suggestions is to produce
denatured alcobol, but nevertheless it is known that the material required
for the purpose is expensive and the imported spirit would be cheaper. I-
believe that there is an organisation which has been started in Calcutta to
undertake the export of molasses for the manufacture of manure, and railway
companies have made special concessions, by building - wagons for transport
and making arrangements for its storage there. This is one of the ways in
which molasses can be utilised.

Tur HoNoURABLE M. P. C. TALLENTS (Finance Secretary): If the
Honourable mover will allow me, I will deal first with the second part of this
Resolution, which runs :

* That the Council recommends to the Governor General in Council that he should
permit sugar factaries, specially those working on co-operative lines, to manufacture
aloohol (that is to say power aicchol), out of molasres ™.

‘The Honourable Rai Bahadur is a great champion of the sugar factory
Twn on co-operative Hnes. In the course of the debate which took place in
this Chamber the other day it came to light that there are at present-in India
six factories which can be so described, of which only three, and those are
rather small ones, are in working order. So far therefore as their number is
converned, we may say that the factories working on co-uperative lines are
negligible for present purposes : they do not affect the argument one way or the -
other. The general recommendation however is that the Governor General
in Council should permit sugar factories to manufacture power alcohol out of
molasses.. The position at present is that it is already within the competence
of the local Governments to permit the manufacture of alcohol should they so
desire. Excise is a provincial subject under the Government of India Act
and it wonld net be within the competence of the Governor General in Council
to issue orders to this effect. The Local Governments can be approached
:and, provided that the local excise laws and statutory rules are complied with,
there is nothing to prevent any sugar factory in India today from manufactur-
ing this alcohol. In the course of the prooess of manufacture some kind of

® Speech not corrected by the Honourable Member.
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excisable, potable drink would be produced. Whether it would be very
palatable to the public I do not know, but at least it would have the virtue
of being very powerful and would need regulation.

Now, Sir, no one has so far raised the question whether this power alcohol
which is to be manufactured at Indian sugar factories is to be liable to the
excise duty on motor spirit if it is so used. I think I should take this oppor-
tunity of emphasising that there would be no justificatien at all for exempting
this spirit from the normal excise duty of 10 annaa a gallon. That duty at
present brings in to the central Government a revenue somewhere in the
neighbourhood of five crores of rupees a year, and there is no justification for

ing inroads on this source of revenue simply to encourage the manufacture
of a bye-product in sugar factories.

Now, Sir, I turn to the first part of the Resolution and I am bound to say
that there are grave difficulties lying in the way. The Honourable Mr. Miller:
has very clearly stated some of them already, and I hope that if in the course
of my argument, I cover some of the ground which he has already covered, the
House will excusre me. To begin with, there are many more people in India
interested in motor transport than in the sugar industry. The Government.
of India and all Governments in India are very often accused of delay.
Well, Sir, what would happen if the Government of India were.
tomorrow to enact legislation such as that suggested in this Resolution ¥
India would be almost at a standstill. The power alcohol would not be avail-.
able ; motor cars would have to be shut up in their garages and tongas would:
again come into use. Only a few minutes ago we heard Sir Phiroze Sethna.
complaining of the difficulty and time taken in moving about in Delhi.
If he were forced to move about in a tonga, it would take him three or four
times as long. 1 am sure he would not appreciate that, nor would any other
Honourable Member. And this inconvenience would not be confined to the
owners of private motor cars. The humblest villager. who rides in a motor-
bus would find the bus unable to run owing to the absence of any mixed motor
spirit to put into the tank.

Another point is that, if this power alcohol was manufactured at sugar:
factorics, thesc factories in most cases are not accessible to centres where
the alcohol could be readily mixed with petrol. Ordinarily the place for
making the mixture would be at a port. If this power alcohol had to be sent
a long way down to a port to be mixed and then brought up-ccuntry again,
the cost of motor spirit to the consumer would be very greatly increased.
Again, an enormous organisation would be required to enforce any such
legislation. Homourable Members as they motored along the roads of their-
native districts would be liable to be held up and tests would be taken of the-
petrol in their tanks. And, if it could be shown that the mixture was not in
accordance with the law how could it then be proved that the owner or driver
of the car was aware of the fact ? How could it be proved where he had
obtained this petrol ? If such & law were enacted, the public would be
subjected to endless petty harassments, which I am sure would be most keenly-
resentod all over the country.

At the present time it has been reckoned that the vost price of petrol-
landed at a port in India is in the neighbourhood of four or five snnas:
a gallqn, whereas, even under the most favourable conditions, the cost of
producing power aloohol at a distillery is certainly not less than twice that.
figure. The only deduction that one can draw from these figures is exactly-
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the opposite of the conclusion drawn by the Honourable mover of the Reso-
-Jution. One of the justifications for moving this Resolution was that he was
going to bring down the price of motor spirit to the consumer. As far as I
-can see, the very opposite would be the case. The actual production of the
power alcohol would cost more than the landed cost of petrol at the ports,
and the inevitable result would be an increase in cost to the public. This
‘would be keenly resented throughout India.

The Honourable Member enumerated certain advantages in the use of
alcohol over motor spirit. I think that the advantages he enumerated were
those to bo derived from using pure alcohol, and if pure alcohol was to be
used that would mean an entire re-designing of tho engines. However, as
"Mr. Miller pointed out, even in the case of mixtures it has not yet been proved
that a mixture is suitable for motor transport in India, and it is possible that
particularly in the monsoon it might prove less suitable than pure petrol.

Another reason which the Honourable Member adduced in favour of the
Resolution was that this was going to help unemployment. Well, Sir, even
if you increase the employment in the sugar factories, you are going to reduce
‘the employment in the oilfields, where this petrol is at present produced.
‘What you give with one hand, you take away with the other. I do not think
it can be alleged, taken all round, that his proposal is geing to increase the
amount of employment in India.

I hope that I have said enough to show that for the Governor General to
Antroduce legislation at once on the lines proposed by the Honourable Member
‘is unthinkable ; it could not be done. A complete deadlock would take place
in India. The industry on behalf of which the Honourable Member was
speaking has after all already been protected at a great cost to central revenues.
If the implications of his Resolution are brought out, I feel confident that he
will realise that such a scheme at present is quite impracticable. The Gov-
ernment of India have been considering for some time past this question of
the disposal of molasses and they are still considering it. The views which
1 have expressed are not the final views of the Government of India, but, I
have thought it necessary to point out the very great difficulties in giving
-effect to any such scheme as that which is recommended by the mover of the
Resolution. No steps in this direction could possibly be taken without very
-careful examination, as Mr. Miller suggested just now. I hope, Sir, that the
Honourable Member will not therefore press this to a division.

THE HoONOURABLE Rarl BamADUR Lara MATHURA PRASAD
MEHROTRA : Sir, I regret that the Resolution has been opposed by the
‘Government and by my friend Mr. Miller. So far as my friend Mr. Miller’s
position is concerned, I may be pardoned if I say that when he said that my
speech has not convinced him it was but right, because his speech was pre-
pared before my speech was delivered, and therefore there was no question of
conviction after hearing the speech. It is a very straight way in which he has
said that my speech has not convinced him, but I regret that it has not con-
vinced the Government also. I think they both are thinking alike, as great
men do think. Therefore Mr. Miller was right in saying that it has not con-
vinoced him. ‘

Sir, the Honourable the Finanoce Secretary has made out one or two points
‘which I must answer. He said that I am speaking on this Resolution for co-
operative societies. I take credit and I am proud when he makes remarks
like that. I am indeed a great champion of the co-operative movement,
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because I do believe that this is the one movement which can solve the problem
of the masges in India. Sir, my Resolution is very general. " It deals with
all factories and I have simply said that these factories should especially be
?vern permission to make alcohol. That is all. I did not say that no other
actory but co-operative factories should be given this permission. My Hon-
ourable friend said that there are only six co-operative factories out of which
- three are working and asked how they will be able to meot the problem. The
problem is faced by all factories and the permission if given should be given
to them all. Then, Sir, my friend said that the local Government oan give
this permission. I admit that the local Government can give permission to
manufacture aloohol out of molasses ; but unless there is legislation, an all-
India legislation, on the basis that I have suggested in my Resolution, what
would be the use of alocohol manufactured by these factories ? Unless the
consumption is assured, it is no use manufacturing aloohol, and therefore,
Sir, it i8 very necessary. When I moved this Resolution, my object was that
if Government expressed its intention to legislate, the factories would naturally
approach provincial Governments and ask for permission to manufaotare
alcohol out of molasses. Then my friend, the Finance Secretary, keeping his
‘eye on the finances as he should do, asked what about the money he would
“lose on account of the duty on petrol ¢ I quite admit that Government would
lose a certain percentage of the duty they are getting on petrol. It all de-
pends upon the experiment—what percentage would be suitable for India.
‘When we know that, we can say how much Government will be losing in the
duty. But, Sir, they have already levied a high excise duty on the factories,
by which more than half their profits go into the coffers of the Governmenit.
Ig it is so and if they lose a little and encourage this industry in India I think
they will be greatly helping the indigenous industry of the country. 8o,
Sir, that is not & very important point. Then, Sir, he said that it would be
very costly to remove this alcohol from these factories to the central places
for mixture with petrol. Sir, we all know that there are 8o many distribut-
ing centres in each province and those centres are not very far off from these
factories, therefore the cost will not be as much as ‘that of petrol coming
from presidency towns. We know, Bir, that petrol is being sold at Bombay
and Calcutta at about 14 or 15 annas. (Some Honourable Members:
“Ras. 1:4-00r Rs. 1.5-0 ”.) 1 find that the price is Rs. 1-5-0, but in my provinoe
it is sold at Rs. 1-10.6, and so if a certain percentage of alocohol is mixed in my
province, the Punjab and Bihar and Orissa, they will be getting much cheaper
petrol. For these reasons I find that my Resolution is very reasonable and
I do not see my way to withdraw it.

THE HoNoUuraBLE THE PRESIDENT : Resolution moved :

* This Council recommends to the Governor General in Couneil to introdace !ygisia
:ion to make it o?hgstory to mix a certain percentage of aleohol in motor spirits and
permit sugar factorios, specially those working on co-operative lines, to manufac-
tare sleohol out of molasses . e ope ’ ™
The Question is :

* That thet Resolution be adopted.’”

The Motion was negatived.



PARSI MARRIAGE AND DIVORCE BILL.

Tur HonouvrasLt 8tk PHIROZE SETHNA (Bombay: Non-Muham--
madan) : Sir, I beg to moye : ' '

“ That this Conneil do recommend to the T.egislative Assembly that the Bill to amend
the law relating to marriage and divorce among Parsis be rofcrred to a Joint. Committee
of this Conncil and of the Legislativo Assembly and that the Juint Committee do consist of
12 membera ™, )

The House will remember that at the Simla session on the 15th A ugust.
last I introduced & Bill further to amend the Marriage and Divorce Act No. XV
of 1865. A week later I moved that the Bill be ciroulated for opinion. These
opinions have now heen received by Government and printed copies have
been in the hands of Members for the last four or five days. . The next step-
in the ordinary course of business would be for me to move that the Bill and the
-opinions received be referred to a Select-Committee of this House. Instead
of doing 8o, I have moved the Motion which I have just read out and I trust
the Council will accept it. 1 have suggested reference to a Joint Committee
of the two Houses for the reason that thereby there will be on the Joint Com-
.mittee an adequate representation of the members of the small Parsi commu-
nity, which community aloné will be directly affected by thig Bill, and secondly
that, if it is so referred to a Joint Committee, then the Bill after it has passed.
this House will have its progress in the other House greatly facilitated.” That,
Sir, is my reason for proposing a Joint Committee. I will only observe just
now that the Parsi community is small in numbers. I would like to give
the House some figures. 'According to thé 1931 census, the total population
of the Parsi community throughout India was 111,853, which however shows
an increase of 7-8 per cent. on the figures of the previous census of 1921. Of
these 111,853, as many as 15,304 are in the Indian States and the remainder,
96,549, in British India. Out of this 96,549, as many as 89,5644 are in the
Bombay presidency, and 57,765 in the City of Bombay itself. This will show
that Bombay is the stronghold of the community. The opinions received are
many, but the majority are from the Bombay presidency, as is but natural
because more than three-fourths of the Parsi population of India live in the
Bombay presidency. Those Members who care to go through the opinions.
will find that they are almost all in favour of the Bill. All recognise the neces-
sity of amending the existing Act, which is 70 years old. There are only two
opinions against it.

Trr HoNouraBLE THE PRESIDENT : All these remarks you should
reserve for the consideration stage. They are not pertinent at present.

TrE HoNouraBLE SiR PHIROZE SETHNA : I do mean to do that,
8ir. I was just going to say that there are only two opinions against, and that
the great majority are in favour of the Bill. However I shall deal with that
later as I shall have an opportunity of disoussing the merits of the Bill when
the Joint Committee submits its report. I therefore trust that the Council
zvi]l gcept my recommendation to refer this Bill to a Joint Committee of the

wo Houses.

THE HoNourasLE Mr. M. G. HALLETT (Home Secretary): S8ir, I
would just like to explain the attitude of Government towards the Motion
which has just been made by the Honourable Sir Phiroze Sethna. I can assure
him that we cordially support the Motion before the House that this matter

( 381 )
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should be considered by a Joint Committee of the two Houses, and we also
fully agree with the two reasons given by Sir Phiroze Sethna for that Motion,
viz., that in the first place we should get a larger, more representative com-
mittee and should be able to get more representatives of the community affect-
-ed, and secondly, that it will, we hope, expedite prooedure in the final stages
when the Bill comes up for consideration.

Government have seen the various opinions whlch have been ohtained
by means of circulation and there is no doubt that the Bill has been very
‘thoroughly circulated indeed, and that all members of the community, of
whatever position, of whatever class, have had an opportunity of expressm%
their opinion. There appears to be a strong majority in favour of the Bil
‘but there is a minority who object to certain clauses and those clauses will,
of course, have to be very carefully considered by the Select Committee and
I have no doubt that we shall be able to reach an agreement in the Select Com-
mittee on the points which they have raised. Some of them object to the
‘more drastic provisions -of the Bill but as I have said the majority recognise
fully that it is time that the Bill passed 60 or 70 years ago should now be
amended. Government therefore fully support the Motion which has been
made that the Bill be referred to a Committee of the two Houses.

The Motion was adopted.

The Council then adjourned till Five of the Clock an Thursday, the 28th
‘February, 1935.





